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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No 32 of 2023.
In the matter of:
Raju Alias Devavappa Shetti & Others.
...Applicants.

VERSUS

M/s. Shri Dutt India Private Limited & Others.

...Respondents.

COUNTER REPLY TO THE COMPLIANCE AFFIDAVIT SUBMITTED BY THE
MAHARASHTRA POLLUTION CONTROL BOARD (MPCB) DATED 9TH MAY,
2024.

I, Vikram Bharat More, Authorized Signatory of Shri Dutt India Private Limited.,
having office at Post- Madhavnagar, Taluka- Miraj, District- Sangli- 416406, do
hereby file this Counter reply to the Compliance Affidavit dated 09.05.2024
submitted by MPCB as received by us on 12.05.2024, in reply to the main application,

and would like to state as under;

1) The R.N. 1 has been in the Sugar Industry for over a decade and is well aware of
the procedures, norms and processes of running the Sugar business. Further, the
main objective of Respondent No. 1 is not merely limited to successfully running
the business but also to contribute towards the betterment of the society and

environment, as a whole. Respondent No. 1 is very well aware and has been

consistently taking conscious measures with respect to its CSR as well as ESG

-

responsibilities.
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2) That Respondent No. 1 never discharged any effluent (treated and untreated)

3)

4)

into either any other stream or river because of the fact that the treated effluents
of Respondent No. 1's sugar factory are utilized on land for irrigation purposes
by the concerned farmers in the disposal area. There is not a single complaint

against the Respondent No. 1’s (R.N. 1) sugar factory.

That it is absolutely shocking that in their affidavit dated 09.05.2024, the MPCB

has stated-on Page 7 Point No: 5-asunder:

Quote

... Also the joint committee has pointed out the contributing industry M/s
Swapnapurti Sugar Ltd. and local body M/s Sangli Miraj and Kupwad City
Municipal Corporation, Sangli responsible for water pollution and fish kill

incident of Krishna River.

Unquote

Thereafter, attention is to be brought to Annexure IV and V of the reply affidavit
of MPCB dated 09.05.2024 wherein in the minutes of the meeting dated
25.04.2024 the tabular details of EDC calculated states a penalty of Rs. 42.30
Lakhs on R.N. 1 and a mere Rs. 3.6 Lakhs on R. N. 4 which has been impleaded
as a party. R.N. 1 requests this Hon'ble Tribunal to delve into the matter
whereby the MPCB on one hand states that the contributing industry
responsible for the water pollution and fish kill is M/s Swapnapurti Sugar Ltd.
and levies a hefty penalty on R. N. 1 despite being well-aware that it has not
been caused by R. N. 1.

Another important aspect requested by R. N. 1 to be considered by this Hon'ble
Tribunal is that the minutes of the meeting dated 25.04.2024 bear no discussion

__.._II.".J--';; : Page 2 of 9
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exchanged between MPCB and R.N. 4. As stated above if MPCB felt R. N. 4 to be

“the contributing industry” there should have been a discussion on the same.

MPCB had issued the Directions dated 14.02.2024 to R.N. 1 to deposit EDC Rs.
42,30,000/-. A copy of the EDC-Directions dated 14.02.2024 is enclosed herewith
for ready reference as Annexure-1. The R.IN. 1 has received the Compliance-
Affidavit dated 09.05.2024 on 12.05.2024, filed by the R.N. 2 along with the
Minutes of Meeting of the Personal Hearing extended to the Representatives of
the R.N. 1 on 25.04.2024. The Minutes of Meeting state that during the meeting of
the personal hearing extended along with the other Respondents on 25.04.2024,
the Regional Officer, MPCB, Kolhapur explained the details of EDC calculated &
submitted the amount calculated by MPCB in tabular form. In the said meeting,
the representatives of R.N. 1 explained the Scenario and requested MPCB to
reduce the penalties on the Company which is not the reason for the said

incident. (Annexure-V at page-51 & 52 of MPCB-Affidavit).

The Hon'ble Tribunal vide its Order dated 19.02.2024 stated:

Quote
6. When we enquired from the learned counsel for respondent No.2- MPCB as lo how

this amount has been artived at, he has drawn our attention to the Annexure- A
annexed with the compliance affidavit of respondent No.2, wherein at para no.Il(c), it is
recorded that the guideline/principle laid down by the Tribunal in Original Application
No.593/2017 titled Paryavaran Suraksha Samiti & Anr. vs. Union of India & Ors. has
been followed and that the total number of days, for which the said calculation has been

done, are from 11.09.2019 to 31.01.2024. But we do not find the number of days to have

been clarified as to of how many days, the violation between the said periods would be

there. We direct the respondent No.2- MPCB to make it clear before us by filing an

additional affidavit within the prescribed time as provided by us above.

Unquote
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7) Even after explaining the facts and them understanding the whole scenario, R.N.

II.

2 - MPCB has not taken into consideration the short period, for which the EDC
ought to have been assessed. The R.N. 2 had only explained the calculation
without considering the objections raised by R.N. 1 in its Reply-Affidavit, Para-5
of Compliance - Affidavit dated 09.05.2024 states that the R.N. 2-MPCB has
already submitted a detailed report of EDC levied on RN. 1- M/s. Shri Dutt
India Private Limited, Sangli in the Original Application No. 32 of 2023 based on
the observations & conclusions made by the Joint Committee & its Report
submitted to this Hon’ble Tribunal. It also mentioned in Para-5 that R.N. 1 had
submitted the Objections to the Reply-Affidavit of the MPCB-Reply dated
16.02.2024. (Running Page-7 of the MPCB-Affidavit dated 09.05.2024.) A copy of
the Objections in writing submitted to the Sub Regional Officer, MPCB, Sangli
with a copy submitted to the Regional Officer, MPCB, Kolhapur dated 29.04.2024
along with the Annexures thereof is enclosed herewith & marked as an
Annexure-2 with a request to review assessment of EDC & not to initiate any
action/claim against the RN. 1. Following points are raised for review of the

Assessment of EDC-Order dated 14t February 2024 issued by the MPCB:

This is an Agro-industrial sector engaged in the activities of Sugar Production
& allied Ethanol Manufacturing which contributes to limiting foreign exchange
savings. It has a full-fledged Primary, Secondary & Tertiary Treatment system

and operates to comply with the Conditions.

The total treated effluents after achieving the standards prescribed in the
Consent to operate are being utilized on 120 acres of land for irrigation
purposes only and nothing is being discharged outside the disposal area, which
can be confirmed by the results of Online Monitoring Reports & the Joint
Vigilance Reports (JVS). The Online Monitoring Reports & JVS Analysis
Reports are attached to the Submissions made vide Letter dated 29.04.2024 by

the R.N. 1 (Running Pages from 6 to 10 of our Submissions at Annexure —2).

Page 4 of 9
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The R.IN. 1 has also specifically communicated vide its Objections dated
29.04.2024 that it has provided for a full-fledged Primary, Secondary and
Tertiary Treatment of the effluents and after due treatment disposal of 750
CMD Effluent on land for irrigation under a special scheme named as “Rasul
wadi Sambarwadi” wherein, the treated effluent from Karkhana is 100%
utilized for crop-irrigation scheme of farmers with a total acreage of about 120
Acres of agricultural land. This scheme and practice have continued for the
years since the time it has been operating the said factory without any
untoward effect on the sugar cane crop of farmers. This is substantiated by the
crop record of the farmers for the irrigated area for the past 3 years, the same is
attached in Annexure 3 to the submissions of R.N. 3’s Objections to the
proposed imposition of EDC. In fact, because of the water scarcity in the said

area as stated in our submissions dated 29-04-2024, there was never a question

of letting out any water in any nalla.

The R.N.1 does not generate any Pale-Yellow-Coloured Treated Effluent & all
our untreated or treated effluent transfer is by pipeline only, it is not accepted

that our untreated or treated effluent has caused the said pollution.

It is to point out that no cognizance was taken during the visit of an official of
the MPCB to a leakage in the pipeline carrying Spent wash from an adjoining
distillery despite being brought to his notice. A photograph is also enclosed in
the Submissions dated 29.04.2024. There is also no possibility of entering this
leaked Spent wash in the Condensate Lagoon. Therefore, R.N. 1 may not
kindly be treated as a contributory factor for the alleged pollution. We hereby

attach a Schematic Diagram of Water Flows from Sangali as Annexure-3.

The RIN.1 has already completed the upgradation of the existing ETP as
mentioned in para-10 of its submissions, which are regular improvement
measures taken in compliance with regular directions issued from time to time

and therefore may not kindly be treated as a violation.

Page 5 of 9
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VII. I say & submit most respectfully that because of all the above compliances,
R.N. 2 has issued the Renewal of Consent vide Order dated 23.22.2023 valid
up to 31.07.2024. A copy of the said Renewal of Consent dated 23.11.2023 is

enclosed herewith & marked as an Annexure-4.

8) R.N. 1 would like to submit its Objections to the Joint Committee’s Observations

as stated in their JC Report (undated) in compliance with the order of this Hon'ble
Tribunal dated 31.03.2023:

1L

IIL

Hon'ble Joint Committee observed based on its survey & based on the
MPCB-Reports dated 10.03.2023 & 11.03.2023 that the cause of fish kill at
Krishna River first arose from the activity of M/s Swapnapurti Sugar
Ltd., (Operator of M/s Vasantdada Shetkari SSK Ltd -Distillery Industry
followed by M/s Shri Dutt India P. Ltd., (Operator of M/s Vasantdada
Shetkari SSK Ltd.-Sugar Industry. The Joint Committee further outlined
step-by-step causes for the incidence of fish kill at Krishna River based on
the Google image delineating various infrastructure facilities & effluent
management of sugar & distillery industries.

Therefore, the MPCB should have taken the above points and objections
raised in the Letter dated 29.04.2024 submitted by the R.N. 1 as requested
by the R.N.1’s Representatives during the hearing extended on 25.04.2024
at the time of reassessment or filing of the Affidavit dated 09.05.2024.

The Joint Committee has specifically observed that the cause of Fish-Kill
first arose from the activity of M/s. Swapnapurti Sugar Ltd, adjoining
Distillery-Operator, however, the Distillery was impleaded as a
respondent only after it specifically pointed out by the R.N.1 in para-8 of
its Affidavit in Reply to the Main Application on page no 32 of the
Affidavit. However, it can be observed an absolutely nominal EDC has
been assessed and charged by the MPCB to R. N. 4 despite MPCB itself
observing that R. N. 4 is mainly responsible as per the observations of

the Joint Committee. (Refer Page: 7, 8 of 22 of Joint Committee Report)

Page 6 of 9
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The ].C. has specifically observed that the adjoining distillery
(Subsequently added as the R.N.4) had not started bio-composting
operations for utilization of spent wash, there was rapture in a few joints
of raw spent wash conveyance pipeline to 5 days raw spent wash storage
lagoon. The Distillery took trial runs from 22.02.2023 to 05.03.2023. It is
also specifically pointed out that as a result of rupture in a few of the
joints of the RCC-Pipeline of Distillery, the raw spent wash flown into the
adjacent natural drain of the sugar industry (i.e. RN. 1), which is meant
for the conveyance of excess condensate water from pan evaporators into
15 days treated effluent storage lagoon no. 2. Treated effluent stored in
the 15-day storage lagoon was mixed with the influx of about 21 lac litres
of raw spent wash from the distillery.

There is no possibility of the leaked Spentwash entering our Condensate
Lagoon, as there is no Entry Point for our Lagoon from the nalla where
the spent wash leaked, and also the Lagoon Levels are at a higher level
than the nalla bottom. Therefore, we have no part of any pollution arising
out of any leakage outside our system. We had already pointed this out
during the visit of J.C. and also in our Written Submissions after the
Personal Hearing vide Letter dated 29.04.2024, but it has not been taken
into consideration while calculating the EDC. It is believed not just by us
but by MPCB that R.N. 4 is the responsible industry for these leakages.
Thus, R.N. 1 should not have been held responsible for such heavy
EDC/ penalty.

The report states for R. N. 1 that presently no direct arrangement has
been made for the conveyance of treated effluent into the irrigation,
instead it is being pumped into the dilution chamber of ETP through a
submersible pump. Later it is conveyed into a lift irrigation sump through
an underground pipeline by gravity and ultimately discharged for
irrigation through pumping which is in its diluted form.

Most importantly, the report observes for R. N. 4 that their RCC-
Pipeline reportedly ruptured & flew into a natural drain, carrying
untreated domestic sewage from the nearby settlements. (Page 8 of 22

Page 7 of 9
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of JC Report). Despite this, only a meagre amount is charged to R. N, 4
for reasons best known to the MPCB and R. N. 4.

Conclusion

9) In conclusion, R.N. 1, Shri Dutt India Private Limited, has always adhered to all
environmental laws and has never committed any breach of obligation or
negligence in taking preventive measures as laid down by the authorities. The
company has consistently maintained stipulated conditions with guidance from
visiting officials and has followed them in toto. It is pertinent to point out that
RN. 1 is running the Sugar factory effectively and efficiently, which benefits

thousands of farmers, who get the due price for their cultivation.

10)RN. 1 requests the Hon'ble Tribunal to kindly reconsider and recalculate the
EDC after taking into consideration the above-mentioned points and for MPCB
not to take any action against our unit, against R.N. 1, for no fault, as has already

been known to R.N. 4 MPCB and yet their conduct suggests otherwise.

11)R.N. 1 believes that the MPCB should have taken into account the points and
objections raised in the Letter dated 29th April, 2024, as well as the requests made
by RN. 1’s representatives during the hearing dated 25th April, 2024, while
conducting the reassessment or submitting the Affidavit dated 9th May, 2024.

R.N. 1 M/s Shri Dutt India Private Limited trusts that this Hon’ble Tribunal will

consider these points and make a fair and just decision in this matter.

dor o

— -
Authorized Signatory

Dated this13 day of May, 2024 at Sang]i.
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VERIFICATION

I, Vikram bharat More, the Authorized Signatory of Respondent No. 1 hereby state

that the contents of the above paragraph Nos. 1 to 11 are true and correct to the best

of my knowledge & belief and all the Annexures enclosed are true copies of office

records and duly countersigned. e

Dated this lﬁh day of May, 2024 at Sangli.

Moten Reg;

Dl Reg;

Sorint Gister

~erial Number, (590 9094

------ v

Solemnly affirmed

BEFORE ME

C2£

e
<Adv, . M. Chougule

Notary Government of india
Miraj, Dist. Sangli Reg. No. §135

113 MAY 7024
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MAHARASHTRA Pa.&.alON CONTROL BOARD
' REGIONAL OFFICE, KOLHAPUR.

Tel. No (0231) 2652952 E = Udyog Bhavan,
S0 4 e Near Collector Office,
F' ‘No. (0231) %852952 e Kolhapur - 416 003.
 Ewmail: b 3 Website:http:/mpch.mah.nic.in
_ mkolhapur@mpcb gov In “Your Service is Our Duty"”

Date: 14/02/2024,

S_uB,:_ ‘Environmental Compensation as per NGT Order-dated 29.11.2023.

: Ref 1. NGT Order Dated 29.11.2023 in the Original application No.
32/2023 (WZ).

2. Approval_recewed from competent authority.

Ashlsh Chambers, 39 /B/E ward, uhahupur: Kolhapur
:- 37822828958
: SBIN0O007249

anure an your part to.comply with this Directions Board will take necessary steps for

recéuery of fhe said amount wh[ch please be noted.

This is tssued with the approval of competent Authority.

s W e

(J.S. Salunkhe)
Regional Officer, MPCB Kolhapur.
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Report on Environmental Compensation to be levied on M/s Shri Dutt India Pvt.
Ltd. (Operator of M/s. Vasantdada Shetkari Sahakari Sakhar Karkhana Ltd).
173/156/167/188, A/P-Madhavnagar Road, Miraj, Sangli, in compliance with
order dated 29-11-2023 of Hon’ble National Green Tribunal in the matter of
Original Application No. 32 0£ 2023 (WZ), titled Raju alias Devavappa Anna Shetly
& Ors. Vs M/s Shri Dutt India Pvt. Ltd. & Ors..

1. Background

In the matter of Original Application No. 32 of 2023 (W2Z), titled Raju alias
Pevavappa-Anna-Shetty & Ors: Vs M/s Shri-Dutthndia Pyt Etd&Ors-Asperorder
Dated 31/03/2023 of the Hon’ble NGT is about the respondent No.1 industry i.e.
M/s.Shri Dutt India Pvt. Ltd., Madhavnagar, Tal. Miraj, Dist. Sangli not maintaining
their effluent treatment plant (ETP) because of which the effluent is being
discharged outside the industry premises, which joins to Krishna River; resulting
into death of large number of fishes. Accordingly the Joint Committee has visited &
inspected the industry on 29/05/2023 & submitted the joint committee report to
Hon’ble National Green Tribunal.

Considering the above non-compliances, MPCB has issued the Proposed directions
w's 33A of the Waler (P & CP) Act, 1974, dated 10/03/2023 followed by closure
directions w/s 33A of the Water (P & CP) Act, 1974, dated 13/03/2023. The copies
of the directions are enclosed collectively Annexure-I & II.

As per Hon’ble NGT order dated 29-11-2023 directed to make the calculation of
EDC and submit its report within a period of two weeks. Copy of the said order
dated 29/08/2023 is enclosed at Annexure-III.

This report is about the calculation of environmental compensation applicable on
the said unit in compliance of the aforesaid order dated 29/11/2023 of the Hon’ble

Tribunal.

2. Environmental Compensation

Environmental Compensation for Discharges in violation of consent conditions,
mainly prescribed standards / consent limits. Accidental discharges lasting for short
durations resulting into damage to the environment. Intentional discharges to the
environment i.e. land, water and air resulting in acute injury or damage to the

environment.

Methodology recommended in “Report of the CPCB In-house Committee on

Methodology for Assessing Environmental Compensation and Action Plan to

Utilize the Fund” which has also been referred by the Hon’ble National Green

Tribunal in its order (para 14 to 16) dated 28/8/2019 in the matter of Original

Application No. 593/2017 titled Paryavaran Suraksha Samiti & Anr. Versus Union
B
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of India & Ors.. may be used to calculate Environmental Compensation on the unit
for illegal untreated effluent discharge and without any treatment into the
environment.

Considering that the unit were discharging effluent in violation of provisions of the
Water (Prevention & Control of Pollution) Act, 1974 and also not imparting any
treatment to the effluent, the following formula, as referred in the aforesaid report
of the CPCB In-house Committee, may be used for levying ‘Environmental
Compensation on the unit taking case (a) among the various cases of the said report:

Environmental Compensation (EC) in Rupees=PIXNXxR xS xLF
Where,

The unit is under Red Category No. R-60 as per Modified Directions of CPCB
dated 07/03/2016, Annexure-IV,

PI = Pollution index of industrial sectors.
The unit falls under Red category, hence PI = 80

N = Number of days violation took place.
N = 141 days. (Season 2022- 2023)

R is a factor in Rupees, which may be a minimum of 100 and maximum
of 500. The aforesaid report also suggests considering R as 250 as
the Environmental Compensation in cases of violation. Hence, R =

250

S = Factor for the scale of operation.
The unit being Large Scale unit, S=1.5

LF = Location factor.
LF is presumed as | for city/town having population less than one
million. LF = 1.0

Therefore, Environmental Compensation (EC) in Rupees.
=80x141 x250x 1.5x 1.0

=Rs. 42,30,000/- (Rs. Fourty-two lakh Thirty Thousand Only)

3. Environmental Compensation for extraction of ground water:

As industry utilizes the water from Krishna River water supply, hence
environmental compensation for extracting ground water may not be applicable to

the unit, :
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4, Conclusions
() The environmental compensation applicable on the unit is:
Environmental Compensation for violation of consent conditions &
discharge of effluent into the environment is Rs. 42,30,000/- (Rs. Fourty-
two lakh Thirty Thousand Only) Environmental compensation for
extracting ground water may not be applicable to the unit.

Total environmental compensation applicable on the unit is Rs. 42,30, 000/-

- (Rs. Fourty-two lakh Thirty Thousand Only) - (

o
e

\

d. S. Salunkhe)
Regional Officer,
M.P.C. Board, Kolhapur.



Shri Dutt “481a Private Limiteq &

(Operator of Vasantdada S.S.S.K. Ltd. Sangali)
Madhavnagar Road, Sangli - 416416. Tel. No. 9112688888, 9112788888

Ref.No. SDIPL/ETP/05/2024-25 Date- 23.04.2024

To,
THE SUB REGIONAL OFFICER,

Maharashtra Pollution Control Board,

Sangli.

Subr=Hearing for Punitive action/damages-in-vour-offiee-on 2542024

Environmental management approach of SHRI DUTT INDIA PVT. LTD

(Operator of Vasantdada S.S.K. Ltd. Sangli)

Respected Sir,

This is with reference to the above mentioned subject and your reference cited above.
We would like to respectfully submit the following for your kind consideration: ---

1)  SHRI DUTT INDIA PVT.LTD. is an industrial group, having establishments in Agro
Industrial Sector. The group has Sugar Producing units, and as allied industry
Ethanol Manufacturing, which contributes to limit foreign exchange spending of
our country, by substituting crude oil import.

2)  The group is presently running the Sugar Factory division of Vasantdada S.S.K. Ltd
as ‘OPERATOR’ to ensure due price to their member farmers.

3)  Alongwith working of the production unit, equal attention is given to
Environmental sembalance, and the group has ensured this by providing full
fledged Efftuent Treatment Plant comprising of Primary, Secondary, and Tertiary
Treatment and scrupulously operating the same with vigil. We have taken care that
at no point of time, our cither untreated or treated effluent enters any water course
and the treated effluent with characteristics within consented limits is disposed on
the land reserved for irrigation of the same with no untoward effect observed. The
above is supported by-

A) Results of Online monitoring which is attached as Annexure- |

B) Results of JVS samples, for the present crushing season 2022-2023, attached as
Annexure-|l

4)  The Disposal of our treated effluent of quantity of about 750 cum is on land for
irrigation under a special scheme named as “Rasulwadi Sambarwadi, wherein, the
treated efflucnt from Karkhana is subjected to crop irrigation scheme of the

farmers with a total acreage of about 120 Acres. This scheme and practice is

continuing for past about 34 Years and No untoward effect on the sugar canc
crop of the farmers is observed or reported. This is substantiated by the crop
;ecgjb% for the irrigated area for last three years, attached as Annexure HL Further,
/X\Q}

i

“'{‘ R e}f;_;;f. tJfl'f’a . No. 205, Second Floor, P S Aviator, New Town Road, Pk
. Mghgra Chinar Park, Rajarhat, Kolkata WB 700136 India rgs
Email ; ui'l'it‘._l-'l-@'».]' fdutl.com, Tel.: 033 4005 1466 CIN : U15100WB2012PTC184651




Shri Dutt 1488a Private Limitedq &

(Operator of Vasantdada S.S.S.K. Ltd. Sangali)
Madhavnagar Road, Sangli - 416416. Tel. No. 9112688888, 9112788888

this land is about 14 KM away from Krishna River and therefore there is no
possibility of this water reaching river.

5)  Since we do not have enough water to be fed to farmer’s farms, there is and
was never a question of letting out any water in any nalla, and for which,
there is no provision iu the first place.

6) The mentioned leakage of untreated/partially treated pale yellow coloured effluent
of alleged pH of about 5-6 could not be originated from our industry, since we have
maintained treated parameters well within limits and we do not generate any pale
yellow coloured treated effluent. Furthermore, all our untreated or treated effluent
transfer is by pipeline only, and therefore, could not be entrained in any Nalla. At
no point of time therefore, our untreated or treated effluent has caused the said
pollution.

7)  We have pointed out during the visit of officials that there was a leakage in the
pipeline carrying Spentwash from adjoining distillery, and which we had pointed
out to their management. However, some Spentwash, entered in adjoining natural
drain meant for carrying rain water. Photograph to this effect, already submitted to
your office, is attached as Annexure 1V,

8) That therc is no possibility of this leaked Spentwash entering in our
Condcnsate Lagoon, as there is no entry point for our lagoon from the nalla,
where the Spentwash leaked, and also the lagoon levels are at far higher than
the nalla bottom. As such, the possibility of any Spentwash, mixing through
any of our water body clearly does not arise. Therefore, we have no part of
any pollution arising out of any leakage outside our system.

9)  We have a valid Consent to Operate (Copy attached as Annexure V) and are
scrupulously maintaining the stipulated conditions.

10)  We have already completed Upgradation Plan for our existing ETP to further
increase the efficiency and the measures fulfilled are:-
a) In Plant Control:- Fixing of Mechanized Screen, Sensor based recycles to
minimize cffluent volume & strength.

These measures have reduced the quantity and concentration of effluent.

b) We have alrcady seggregated the condensates and reusing the same after
treatment. This system is upgraded with addition of ‘Nitrification’, which
made it possible to reuse the condensate.

¢) We have scrapped excess quantity treated effluent containing storage
lagoon, and restricted the storage lagoon capacity to 15 days storage
capacity, wherein, it shall be uscd for storing of treated effluent, during ‘No
lrrigation * period, as per stipulation from M.P.C.B. This lagoon is completely
leak prool by HDPE membranc lining.

d) We have always maintained the ETP and Disposal facility, with continuous
~ monitoring by the Environmental Team.

\

Rfﬁil Office : No. 205, Second Floor, P S Aviator, New Town Road,
. 7, Atghora Chinar Park, Rajarhat, Kolkata WB 700136 India
Email™ pfffce@shridutt.com, Tel.: 033 4005 1466 CIN : U15100WB2012PTC184651
[ Tl e X S i v i e A |



Shri Dutt 188t Private Limited A8

(Operator of Vasantdada 8.S.S.K. Ltd. Sangali)
Madhavnagar Road, Sangli - 416416. Tel. No. 9112688888, 9112788888

The foregoing clearly rcveals our intention of not causing pollution willfully, and
we have always abided by guidelines from M.P.C.B. We would like to respectfully submit
the following for your kind consideration:-

A) Neither we have a provision/arrangement for discharge of untreated/treated
effluent in outside environment, nor have we intentionally done it at any time,
during all these years of operation. We therefore have no role in any pollution
arising from any other sources, and would like to firmly deny any role in the
same.

B) We also would like to highlight our record for effluent treatment; which is
supported by both online monitoring and also the vigilance sample results.

C) That there is no untoward effect on crop due to disposal, which is depicted by
increased yield for the crop area ircigated.

D) We have always abided by your directions, and promptly closed operation of
our ongoing crushing season, on receiving instructions from your office.

We therefore request you to review our case in the above light, and request you to
not to take any action against our unit, and for no fault of ours. We are running this Sugar
factory, which benefits thousands of Farmers, who get due, price for their cultivation and
bave always maintained stipulated conditions with guidance from visiting officials and
tollowed them in TOTO.

We on our part shall assure you of our Best Lfforts for betterment of
Invironmental Management Systems.

Thanking You in Anticipation.

Yours Faithfully

For Shri Dutt India Pvt. Ltd.

Copy submitted to -
1. THE REGIONAL OFFICER,
Maharashtra Pollution Contro) Board,

Kolhapur.

/ f
.

e \".«'v"_l"_'
"..'"_-_..g.ﬂ"f'
Regd. Office : No. 205, Second Floor, P S Aviator, New Town Road,
Atghora Chinar Park, Rajarhat, Kolkata WB 700136 India
Email - office@shridutt.com, Tel.: 033 4005 1466 CIN - U15100WB2012PTC184651




AVERAGE ANALYSIS RESULTS FOR ONLINE MONITORING

January |

.~ February |

March
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Annexure |

SYSTEM

| BOD TSS | Flow _H
(mg/l) | (mg/) |(m3/hr.) p
27.42 23.59 28.50 7.16
21.86 24.92 27.15 7.41
22.38 23.76 24.65 7.34
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MAHARASHTRA POLLUTION CONTROL BOARD
. REGIONAL LABORATORY, CHIPLUN

Regiona! Laboratory, Chiplun,
-+ Maharashira Pollution Control Board,
105,100 Parkar Complex, 1st Floor,
Bchind Nagar Parishad, Chiplun, Dist,
Ramagin. 415 605

Your Sapvice & LrIty™
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| SN Parameter Resules | e Method Adopted MU( If required)
3 Chlonde S6.88 m
6 Chemical Oxygen Demand (COD) 1832 | mut
7 Sulphate 43,80 my

:
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End ol The Report
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: —4- Plotoptattbe- bttt . - i inder NART seap.

Comment (if any):

Comment for Amended Report:

Remark: - Note: This test report refers only to the sample submitted for the testing.
Results Compiled by Anii N Sundansing -

esults Approved ba: vl N Sandansing

Results Reviewed by: Anil N Sandansing

Anil N Sandansing
I/c Scientific Officer,
Regional Laboratory,
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, CHIPLUN
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105.106 Parkar Complex, 1st Floor,
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY. CHIPLUN
| = Regional Laboratory. Chiplun,

Phone no. ; 92338-261970 e Maharashtra Pollution Control Board,
Visitus at hlip: mpuigas on 105.106 Parkar Complex, st Floor,

I mail ; mpehelipiunlabaomptb.gos.in 5 Behind Nagar Parishad, Chiplun, Dist.

*Your Service b our Duty” Ratnagiri. 415 605
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Annexure I11

cane yield in crushing season

Crﬁing_
Season

202021

202122
2022-23

Total Cane
Crop in MT

3485

3966

4430
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MAHARASHTRA POLLUTION CONTROL BOARD

Kalpataru Point, 2nd and 4th

Tel: 24010706/24010437
Fax: 24023516 alid 1 floor, Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in = Near Sion Circle, Sion (E),
Email: cac-cell@mpch.gov.in o il ! Mumbai-400022

Wy
No:- Formatl1.0/CAC/UAN No.MPCB- .
CONSENT-0000176314/CR/2311001823 DR e
To, \" : ) P
Shri Dutt India Pvt. Ltd. (Operator of M/s. Vasantdada \ﬁn’ l_lFF =
Shetkari Sahakari Sakhar Karkhana Ltd). ' \\*/ |[.=u-u:.f(; =
173/156/167/188,A/P - Madhavnagar Road, NIy e —

Your Service is Our Duty

Miraj,Sangli.
Sub: Renewal of consent for 7500 TCD Sugar Unit

Ref: 1. Renewal of consent granted by the Board vide

no.Format1.0/CAC/UAN No.MPCB-
CONSENT-0000092842/Cr-2011000172 dtd. 04.11.2020. valid up

to 31.07.2023.
2. Minutes of CAC Meeting dtd. 06.11.2023.

Your application No.MPCB-CONSENT-0000176314 Dated 17.07.2023

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the

schedule I, 11, Il & IV annexed to this order:

1. The Consent to Renewal is granted upto: 31.07.2024
2. The capital investment of the industry is Rs.293.7003 Crs. (As per C.A
Certificate submitted by industry).

3. Consent is valid for the manufacture of:

" Producé | Maximum Quantity | __UOM
1 Sugar 28125 MT/M
2 Molasses 9000 MT/M
3 | Bagasses_ _ | s2217 MT/M
4 | Pressmud 7800 MT/M

3. The Cane crushing capacity of Sugar unit shall not exceed 7500 TCD
4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

= TG HT

r,—__ '-____:_F_-.-:'][rl' v 0 F i 1 — ﬁ‘t_-_ T2 -II“:. L . :
Heoard S an s Sl phrmitted) | g : - ;
5 3 | Description = ;. x| Standardsto Disposal
i et il CMDAIE Pk (e 1 ¢ oo b2 0 s e
Trade effluent 750 As per Schedule -l |On land for irrigation

40 As per Schedule -1 |On land for irrigation.

P . .." - i
,:“\ b of 2 IC \

S

SHRI DUTT INDIA PVT.LTD. -[G__PEﬂd}jzmgiyﬁﬂisg*‘VASANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA
LTD.SANGLI/CR/UAN No.MPCB-CONSENTO@00176314ndus-1d. 14320 {24-11-2023 04:41:36 pm)
/QMS.PO6_F02/00 ;;f-":_

Page Tof 10



5. Condltlons under the A|r (P& CP) Act, 1981 for air emlssmns

| ".' 'Standards to be achieved

BoHer 1 2 & 3 ST _ As per Schedule -l - |
2 Boiler No. 4 & 5 1 As per Schedule -l
3 Boiler No. 6, 7 & 8 1 As per Schedule -l

6. Conditions about Non Hazardous Wastes

5rNo M|[Treatment, . Disposal
1 Boiler Ash 3013  [MT/A|NA Sale to Bricks Manufactures
2 |ETP Sludge 10 MT/A|NA Used as Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2008 for
treatment and d|sposal of hazardous waste

5 1 Used or | | Sale to authorlzd
spent oil ' recycler

The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.

a. The applicant shall properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9, This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. Industry shall connect online CMS data as per CPCB guidelines to CPCB & MPCB

Servers.

11. This consent is issued as per the Consent Appraisal Committee meeting dated
06.11.2023.

12. PP shall comply with the all the orders/directions issued by Hon’ble NGT in OA No.
32/2023.

13. PP shall comply with the Conditional restart direction issued on 04.10.2023.

14. The consent is issued subject to the conditions and without prejudice to the orders
passed or may be passed by the Hon'ble NGT.

15. PP shall not discharge treated /untreated effluent in any water bodies directly or
indirectly.

P,

*’f%:‘* ?‘\

11

.'H
9133 *J! ﬁ/

T ‘--..-/‘*\,‘r ‘|l
"fT o¢
T rezoa
SHRI DUTT INDIA PVT.LTD. (OPERATOR OF M/s. VASANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA
LTD.SANGLI/CR/UAN No.MPCB-CONSENT-00001763 14N ndus-1d.14320 (26-11-2023 04:41:36 pim] Page 2 of 10°
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16. The applicant shall make an application for renewal
before the date of the expiry of the consent.

of the consent at least 60 days

i Signed by: Dr.Avinash Dhakne
".::1_' Member Secretary
£ For and on behalf of,
o CU0Sedq Maharashtra Pollution Control Board
M. T7324010 ) ]
H . iqceoal msimpebgovin
fioa021907] 2023-11-28716:42113 IST
'S#:No/Amount(Rs.) Transaction/DR.No ~ Date . | Transaction Type
1 587401.00 |TXN2307001864 14/07/2023|Online Payment
2 50000.00 |TXN2311003049 22/11/2023|0nline Payment
Copy to:

1

w N

. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Sangli
They are directed to ensure the compliance of the consent conditions.

. Chief Accounts Officer, MPCB,Sion, Mumbai
. CC/CAC desk - for record & website updation purposes.

SHRI DUTT INDIA PVT.LTD. {OPERATOR OF M/s. VASANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA

LTD.SANGLI/CR/UAN No.MPCR-CONSENT-00001763T47Indus-1d. 14320 (28-11-2023 04:41:36 pm)
/QMS.PO6_F02/00
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SCHEDULE-]
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have Provided Effluent Treatment Plant
(ETP) of designed capacity of 1000.00 CMD consisting of Primary,
Secondary, Tertiary for the treatment of 750.00 CMD industrial effluent,

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent so as to achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

S S S miting concentration ot to exceed in
(1) 5.5-9.0
(2) Oil_&_Grease_ | - 10 o
(3) |BOD (3 days 27° 100
(4) |Sulphate | 1000
(5) _Suspended Solids - 100
6) |cop 250
U)_ Chloride“ B 600
~(8) |[Total Dissolved Solids 2100

D] The treated effluent 750.00 CMD shall be disposed on land for irrigation
on 22.25 hectares of own land /as per the bilateral agreement with
farmers. In no any case treated/untreated effluent shall find its way
outside the factory premises directly or indirectly.

E] Industry shall operate Online Continuous Emission Monitoring System
(OCEMS) and shall transmit Online Continuous Emission Monitoring
System (OCEMS) data to Board's server directly through the data logger
without any intermediate server.

F] Trade effluent of 0.00 CMD generated from Co-gen shall be 100%
recycle in process.

G] CREP conditions for Sugar Factory

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days' storage capacity tank shall be provided for treated effluent to take

,ﬂtg\a‘ Ca, &
& T v
"l “‘-._‘. i ;.\'
{ ”-H‘,__hv_h__}
\__;

., WA
SHRI DUTT INDIA PVT.LTD. (OPERATOR Devi/s! VASANTDADA SHETKARI SAHAKAR] SAKHAR KARKHANA
LTB.SANGLIY/CR/UAN No.MPC R'3'(‘.IE}N_S_EQIM’CI017631‘47lﬁdus-l671432‘0—(2'8’-"1'172023'021:'4173'6 pm) - — Page 4ol 10
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(if)

(iii)

(iv)

304 31

H] Industry to make necessary arrangement to cover the effluent collection
system and to avoid the ingress of Bagasse and other material.

I] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J1 The unit shall optimize water use in industrial process & maintain records.

A] As per your application, you have provided septic tank and soak pit for
the treatment of 40.00 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whicheveris stringent.

-1_ .“guspend_ea Solidé o - 'Not_td.:excg_ed_ B - Il_ 100 mg/l
2 ‘_BOD 3 days (27°C) |Not Lo exceed | 100 mg/

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within premise. In no any case, sewage shall find its way outside
Company’s premises.

The industry shall have bilateral agreement with the farmers on whose land the
treated effluent is used for irrigation purposes and a copy of the agreements with
validity shall be submitted to the Regional/Sub- Regional Office of the Board.

The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigation.

CONDITIONS FOR MOLASSES STORAGE:

The molasses shall be properly collected and stored in steel tanks which shall be leak
proof. At no stage of handling of molasses, there shall be leakage or spillage.

The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc.

All the area on which molasses are stored and handled should be provided with drain
for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose of the molasses shall be given to the Board at least 15 (fifteen) days in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near /on the tank.

The above conditions shall e in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 19557 and “Maharashtra Molasses Storage
and Supply Regulation, 19657,

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Cleacapnce / CREP guidelines if applicable,

SHRI DUTT INDIA PVT.UT0! (OFE&RIOR OF #1/5. VASANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA
LTD. SANGLIJCR/UAN N'b.MPF.B“-T.—QN!ﬁEMT-@OO&III763"1‘47Iﬁdt7§-ld‘.1432'0_('2"8-'11-2023 04:41:36 pm)
/QMS.PO6_F02/00 ' Uatign gy ™
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7) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the-Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

= s SE S N M S W WEEar cancnmn
e Ddiirooce fc - i .I:-';.-' consum o] 2 —‘—:"? = r‘z 4 lf £
- No. 8 o :i : !_ EE 4 >4 ] } F i_. :l j’ I : fi !\;_.ll"]:.-!?;' Al 44 . LERN
1 Industrial Cooling, spraying in mine pits or boiler 250.00
feed
2. |Domestic purpose 50.00
Processing whereby water gets poliuted & pollutants
3; Sl 800.00
T are easily biodegradable
Processing whereby water gets polluted & pollutants
4. N : 0.00
o are not e_a_ns_lly blodegradablg_and are toxic
5. |Grandening 0

10) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-I!
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system and erected following stack(s) and observe the following fuel

pattern-
Boiler No. 1, [Venture Wet e
1 2 &3 Scrubber 42 Bagasses |540 MT/Day [0.20{2160.00
Boiler No. 4 |Venture Wet
2 &5 Scrubber 62 Bagasses |480 MT/Day (0.20{1920.00
Boiler No. 6, |Venture Wet
3 788 Scrubber 72 1Baggases 840 MT/Day |0.20|3360.00
2) The Applicant shall provide Specific Air Pollution control equipments as

per the conditions of EP Act, 1986 and rule made there under from time
to time/ Environmental Clearance / CREP guidelines.

1 The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired
boiler and Dust Collector to Sugar bagging section as an Air Pollution control
equipments OR_as per the conditions of EP Act, 1986 and rule made there under
from time#&ne/ Envjronmental Clearance / CREP guidelines.

‘\J //.- =

y < NG W

gl NOtsn, \O 5

h f /ARy \e ¥

SHRI DUTT INDIA PVT.LTD: (OPERAFQR OF M/s- VINSANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA

LTD.SANGLI/CR/UAN No".MFCF\;'Cf)ﬂ;SEN‘i'—'D‘p?‘:ﬁTﬁ,’l‘lMlndﬁs-ld.l-n?o (28-11-2023 041 41:36 pm] Page 6 of 10
s " '3

/QMS.PO6_F02/00

f
.

it ‘\-—'JI.
v
-y



2 The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 50 mg/Nm3 \

3 The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upfo 15% are exempl.] as co-gen capacity 15 befow I5 MW

3) The Applicant shall obtain necessary prior permission for providing
additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its rights to vary all or any of the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is
necessary).

SCHEDULE-II
Details of Bank Guarantees:

'..-5‘,' 1 ='r L

Towards
compliance ‘
of Consent
15 conditions
days/extended |& O & M of
pollution
control

L ] _] L system.

BG Forfeiture History

II._-I;. ;._ -_-,_”i o mﬁﬁf{gﬁ ’ﬁ?;sonbf
- v - BG BG

1 [CtoR 25 lakh 31.07.2024 30.11.2024

- Forfeiture | Forfeiture

SCHEDULE-IV
General Conditions:

1 The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

e
- [P,

A .',\ \ -‘1.',33

..", i . o
SHRI DUTT INDIA PVT.LTD. (OPERATOROF M7% MASANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA
LTD.SANGLI)/CR/UAN No.MPCH-CONSENT-00U0] AfTndus-1d. 14320 (28-11-2023 04:41:36 pm) Page 7 of 10
/QMS.PO6_F02/00




N

10

11

12

13

14

| 307_ 3D 2>

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the ai emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

The applicant shall provide an alternale electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The firm shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-1V by 30th June of
every year.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

The industry  shall  constitute an  Environmental cell with  qualified
staff/personnel/agency to sec the day to day compliance of consent condition towards
Environment Protection.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

'he applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/
reused/ recovered and only waste which has to be incinerated shall go to incineration
and waste which can be used for land filling and cannot be recycled/ reprocessed etc.
should go for that purpose, in order to reduce load on incineration and landfill
site/environment.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpcb.gov.in).

e TN
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15 Separate drainage system shall be provided for collection of trade and sewage effluents,
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

17. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhatst muffler With insertion loss of 25 dB-(A) shaltalsobe provided—The-measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, india on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

- —

16

18
19

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the offluent/emissions or hazardous wastes or control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

[ , 4 -
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24 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

This certificate is digitally & electronically signed.

Pt M Chios
F e\
\C

5[ Notary \¢
"
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and 4th

Fax: 24023516 . TR floor, Opp. Clne Planet Clnema,
Waebslite: http://mpch.gov.in —= Near Sion Circle, Slon (E),
Emall: cac-cell@mpeb.gov.in "\ 1 "4 Mumbai-400022
| L
|
{ I
| No:- Format1.0/CAC/UAN No,MPCB- i = —
CONSENT-0000092842/CR - 20100072 foyln ] 2020

To,

Shri Dutt India Pvt. Ltd. (Operator of M/s. Vasantdada Shetkarl Sahakari Sakhar
Karkhana Ltd). ‘
173/156/167/188,A/P - Madhavnagar Road,
Miraj,Sangli.

Sub: Renewal of 7500 TCD sugar unit. Under M.5.1 RED Category

Ref: 1. Renewal of consent granted by the Board vide no. CAC/UAN NO.
MPCBCONSENT-0000076217/CR-2002001163 dtd. 26.02.2020.

2, Minutes of CAC Meeting dtd. 11,09.2020

For: grant of Consent to Rencwal under Sectior: 26 of the Water (Prevention & Control of
pollution} Act, 1874 & under Section 21 of the Air (Prevention & Control ¢f Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule |, I, 1 & [V
annexed to this order:

1. The Consent to Renewal is granted upto: 31.07.2023

2. The capital investment of the industry is R5.280.6229 Crs. (As per C.A
Certificate submitted by industry}.

3. Consentis valid for the manufacture of:

|
|
Your application No.MPCB-CONSENT-0000092812 Dated 30.06.2020

|1 |Sugar MT/M
2 lMolasses 9000 MT/M
3 " |Bagasses =— 52217 |MTM
P .f_’-rgﬂmud e fS_E)O MT/M

The Cane crushing capacity of Sugar unit shall not ex_ceed 7500 TCD

4  Conditions under Water (P&CP) Act, 1974 for discharge of effluent:
- AT g e
Sr l?o Dg:scriptjon incMD

Standardsto  Disposal

1. Tradeeffluent | 750 |As per Schedufe -I |On land for irrigation
2. | Domestic effluent 40 |As per Schedute -1 |onland for gardening ¢
' | | |irrigation
“EN M

) | L S ™
J o\
.{ b § N . .\' ) !
g 2f NOtap, \& %
R I e "l - | * Nan—
7 [ g, r |
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ccmpcb.in/docs/4d9cab6f20bc3074b6906703749d9dc17af37593f4e7d55bfdde863¢cb5f2164¢e
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5. Conditions under the Air (P& CP) Act, 1981 for air emissions:

Stack | Description of stack/  Number of

NG TS eource S A seack Standards to be achleved
1 _ 'BoiIorNo.}.?,&J _ _ ]
2 ‘Boiler No. 4 &5 ) _ i

l 3 |BoilerNo.6. 766

As per Schedule -
As per Schedule -l

6. Conditions about Non Hazardous Wastes!

Boller Ash Sale ta Bricks Manufactures

ETP Sludge 10 |MTa[na Used as Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2008 for
treatment and disposal of hazardous waste:

Sr Type of HW Quantity &
No . - Waste Category. UeM
5.1 Used or

spent aul J

Treatment Disposal

Sale to authorizd
jrecycler

s

! 2 MT/A Re¢ycle
| = 1
The applicant shali ensure disposal to the Actual user having permissions under Rule 9
of Kazardaus and otner Waste (M & TH) Riles, 2016,

a. The applicant shail praperly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF. in compliance of the Hazardous & Other Wastes (Management &
Transhoundry Movement) Rules, 2016 and keep proper manifest thereof,
| 8 Tre Board reserves tne signt to review, amend, suspend, revoke etc. this consent and
| the cane shal ne tindig on tae industry
‘ 9. This consent skould 7% se consirued as axempt:en from oblaining necessary
|
|

NOCipermission frem any other Gavernmient authorties

10, incustry shall conrect cniine CMS dato 25 per CPCE guideiines to CPCB & MPCB
Servers

11, This consent is issued as per the Consent Appraisal Committee meeting dated
11.05.2020.

12. To improve water economy, PP shall submit detail water budget along viith proposat
tewards recycling of treated effluent to the maximum extent including excess
cendensale inlo the process 1o reduce Tesh water corsumption, within a peried of 3 |
LoAths el activity Der Lhart

13. As JVS of scurce emission are exceeding PP shall subnmt atdequacy report of Air
pollution control systems with improvement plen for O & M within period of 2 months

14 The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

A For and on behalf of the

Pt~ N Maharashtra Poflution Control Board. ,

- O

o\ tration o o (Ashok Shingare JAS),
A 5 0] ¢ | - :
W2\, i Member Secretary

SRA DGR TrdTa Pel. LEd: [Oparator af WUs. Varantisda SHetkar SaRakar Sakhar Karkhana COT/CRIUAN bage 20t 11
Mo, MPCB-COMSENT-0000092842

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/4d9cab6f20bc3074b69¢67b3749d9dc17af37593f4e7d55bfdde863cb5i2164e



Maharashtra Pollution C%;!t?ol Board @ 2
5fa27038ecca0968bddd5ad0

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.MNe.  Date Transaction Type
1683737.00 |TXN2006001834 | 30/06/2020 Online Payment

Copy to:
1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Sangll
They are directed to ensure the complinnce of the consent conditions

_ They are directed to forfeit the bank guarantee of Rs.5 Lakh & obtain top up BG of
Rs. 15 Lakh from the industry

. Chief Accounts Officer, MPCB,Sion, Mun:tiat
3. CC/CAL desk - for record & websile updation purposes.

(3]

| (dmeacnse

‘SHi DUH TAdia PV, LTd. [Operator of M5, Vasantdada SheIkail Sahakai Sakhar Xarkhana LETJCOURR =
No,MPCB-CONSENT 0000092842 RRgEHOf

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/4d9cab6f20bc3074b69¢67b3749d9dc17af37593f4e7d55bfdde863cb5f2164¢e
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SCHEDULE-I
Terms & conditions. for compliance of Water Poliutlor Control:

1) A} As per your appilcation, you have Provided Effluent Treatment Plant
(ETP) of designed capacity of 1000.00 CMD consisting of Primary,
Secondary, Tertiary for the treatment of 750.00 CMD industrial effluent

B) The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent so as to achieve the following standards prescribed

by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

g concentration not to exceed in
‘mg/, except for pH
() [pH 5.5-9.0
(2) |Oil &Grease 10

L <_3>___goo(3daysz7“'__ | oo I
@) [Sulphate } 1000
i (_5! ' -St_:spenden Solids o 100 a
‘ 16) |coo ' 250 \

' ‘ﬁilmmq(JﬂOFlJQ | . o __EJOO ||

_ (_SJ- |Total Diss olvgd S-oiids . _2100 -

C] The treated effluent 750.00 CMD shall be disposed on land for ierigation .
on 22.25 hectares of own land /as per the bllateral agreement with |
farmers. in no any case treated/untreated effluent shall find its way
outside the factory premises directly or indirectly.

D) Trade effiuent of 0.00 CMD generated from Co-gen shall be 100%
recycle in process,

E] CREP conditions for Sugar Factory

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the gperation of mill, |

i@, \Waste water generation shali bie reducad to 100 liters per tone of cane 3
crushed.

in Industry shall achreve zero discharge inta in land surface water hedies.
iv. 15 days’ storage capacily tank snalf be proviced for Ueated efiluent to take
care during ro demand for irrigation. |

F]Industry to make necessary arrangement to cover the effluent ‘
callection system and to avoid the ingress of Bagasse and other |
material.

G] The unit shall gperate ETP even after completion of the ¢rushing season
so that any effluent generated during washing & malntenance activity
is to be discharged after proper treatment. |

|

H} The unit shall optimize water use in industrial process & maintain I
records. —

1\ l\ ~, L L‘j W‘ll
SHTOGtETndia Pyt. Lid. (0; ..ﬂwmmﬁnﬂu GHolkarl Sahakarl Sakhar Karkhona LEIJJCRUAN _Paqe—dofll-
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2)  A] As per your application, you have provided septic tank and soak plt for
the treatment of 40.00 CMD sewage.

B) The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever is stringent.

1 i,J,; nded Solids Naot to excee I lf."j .'1‘_[’._}"!
2 [BOD 3 days (27°C) Nol to exceed | 100 mg/

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within premlise. In no any case, sewage shall find its way outside
Company's premises.

3) The industry shall have bilateral agreement with the farmers on whose land the
treated effluent is used for irrigation purposes and a copy of the agreements with
validity shall be submitted to the Regional:Sub- Regional Office of the Board.

4) The industry shall create Fnvironmental Celi by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigalior: field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:

(i) The molasses shall be properly collected and stored in steel tanks which shall be leak l
proof. Al no stage of handiing of molasses, there shall be leakage or spilfage.

(i) The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar. non-lifting of molasses etc.

(iil) All the area on which molasses are stored and handied should be provided wuth drain
for diverting Lthe spills to the treatment plant/ melasses tank. Suitable arrangements
far accidental discnarges of molasses from the tanks shall be provided to centain the
sarme within factory premises.

{iv) Destruction of molasses und its disposal shasil not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose of the molasses shall be given Lo the Board at least 15 {fifteen) days in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

{v) The sterage tanks shall be kept In good conditions all the year round wlith adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near fon tha tank.

(vi) The above conditions shali be in addition to and not in derogation of the provisions ‘
contained in the “Bombay Molasses Rules, 125577 and “Maharashtra Molasses Storage |
and Supply Regulation, 196577.

6} The Applicant shall provide Specific Waler Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines if applicable,

7} The Board reserves its righ's to review plans, specifications or other data relating to
plant setup for the treatment of walersorks lor the punficaticn there of & the system
far the disposal ol sewage or trade elflusrt or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

[DUHC TS P LId. TOperatnn o e VITSRIGIS STEIKETT Sahaka m Sakliar KaRana LA ICRIUAN =
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&} The industry shall ensare replacement of pollution contral system or its parts after
expiry of its experted life 35 defined by manufacturer so as to ensure the complisnce
al standards and salely of the operation tnereof,

9) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by :nstalling watar meters, and other provisions
as contained in the said act:

Water consumption

[ quantity {CMD)
| Y lnqgstr|al Cooling, spraying in mire pits or boiler 250.00
I | feed
| 2. |Domestic purpose 50.00
3 Processing whereby viater gets pelluted & pollutants 800.00 |
" lare easily biodegradable - :
Processing whereby water gets polluted & pollutants
] Ay S 0.00
| are not easily biodegradable and are toxic
S Gra :":'ni I 0 !

10) Tne Applicant shall provide Specific Wwater Pollution eentrol system as per the
conditions of EF Act, 1988 and rule made there under fram time to time/
Enviranmental Clearances CREP guicelings ‘

"
/

UAL o9

R A

e, . : = E— -

STt Dl TATa PUT. H@J}ﬁ,. {57 of MU VA= aRTdaga Shathar! Sahskar Sakiiar Kaikiuna Ld) 7CRUAN Page 6 of 11
Ho.MPCB-CONSENTUaoG0e AR AT\ )
]

¥
y
Ve
LY 4

Kindly verify Maharasmre.'F'-'c_;l_lt_n_i_q[l)-_é"ﬁmtrol Board's document on Blockchain by scanning the QR code.
https://blockchain.ccmpceb.in/docs/1d9cab6f20bc3074b69¢67b3749d9dc17af37593f4e7d55bfdde863cb5f2164e



Maharashtra Pollution Control Board
5fa27038ecca0968bddd5ad0

SCHEDULE-II ‘
I Terms & conditions for compliance of Air Pollution Control:
|
|
|

1) As per your application, you have provided the Air pollution control {APC) ‘
system and erected following stack(s) and observe the following fuel |
pattern- |

1

Stack  Stack APC Height  Type of Quantity & oo
-~ No, Attached To System. - inMtrs,  Fuel ... UoM . ™

Boiler No. 1, |Venture Wet ' |
L 5%3 '__Scrubber 42  |Bagasses | 540 MT/Day 0<2£J 2160_._00 |
Boiler Ne. 4 Venture Wet ~ |
2 &5 ,_Scrubber_ €2 fagassns 480 MT,'DayIOJO 1920.00 |
i Boiler No. 6, Venture Wet ' ]
| 3 768 Scrubber 72 :Baggases .840 MTfDay-0.2O .3360'00.

2) The Applicant shall provide Specific Air Pollution control equipments as per
the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The Applicant shail previde £SPf Bag filter; \Wet scrunber to the Bagasse fired boiler i
ang Bust Coilector to Sugar bagging sectior: as an Air Poliution control equipments OR |
as per the conditions of EP Act. 1986 anc rule made there under from time to time / '
Environmental Clearance / CREP guidelines.

2 The applicant shall operate and maintain above mentioned air pollution control

system, so as to achieve the level of pallutants to the following standards: {

Tetal Part:culate matter . Mot Lo exceed 50 mg/Nm3 i

3 The Applicant shall obtain necessary prior permrission tor providing additioral control
equipment with necesszry specifications and operation thereof or alteration or
replacement/alteration well befare its life come to an end or erection of new pollution
centrol equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technelogical imprevement or otherwise such variation {including the change of
any control equipment, other in whole or in part is nrecessary).

5 [ndustry should rot use auxitiary fuel mere than 23 7. (as per amendment in ElA
Notification 2009, power plant upto 15 My nased on Bin-mass and using auxiliary fuel
as coal upto 15% are exempt ) as co-gen capacity is below 15 My,

3} The Applicant shall ohtain necessary prior permission for providing |
additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well before Its life come to an [
end or erection of new pollution control equipment. |

4) The Board reserves its rights to vary all or any of the condition in the
consent, if due to any technological improvement or otherwise such variatlon
{including the change of any control equipment, other in whole or in part s
necessary).

o~
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Sr. Consent(CE/C

| No. ~  20/C2R)

CtWwRh

imposed

SCHEDULE-1
Details of Bank Guarantees:

Amt of

BG Submission

Perlod

Purpose
of BG

Towards
complignue
of Consent
15 conditions
REBNES {days,‘cxtendcd LO&Mof
poliution
‘ control
system,
indistry
lsnall oot
lepuraie
i oy
Baslers o3
nos.*
unless
their Alr
Poitution
Contrel
Systems
are
| lg;pgmdcd
| Ito Aot
Lenrshiber

ESP

o 15
SCI0L0 daysiextended

Compliance Validity
Perlod Date
31.07.2023 30.11.2023
31.07.2023 30.11.2023

BG Forfeiture History

Consent Amount Submission Purpose of Amount of . Reason of
Smo. caeicz0ic2m) 208G | period 8G &G Bg
i = imposed : : Forfeiture  Forfeiture
' Tovirds
compliance of
t__";‘.'?_.‘""_,{ & Excendance
1 Cw R 1600500 g d Mol | 500000 of Source
| | emission.
| pollution
| [ contral
] | | system, |
~

Sl DG TRdis PV Lid (O pevstor GrPye. Vasanidsdn Skelkari Safakar SakRar Karkhana (EJJCRUAR " hece Bol 11

Wo.MPCB-CONSENT-00000928432
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SCHEDULE-IV

General Conditions:
1 The applicant shall provide facility for collection of eavironmental samples and
i samples of trade and sewaqe effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.
27 The applicant sl Provite oorts o the ohimmey sy and faciites suclr a5 [aoueT,

platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chumney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, §-2, etc. and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Depastment of Explosives, inspectorate of Factories and Local Body. in case
of failure of pollutiar cortret aquipmant. the production process connected to it shail
be stopped

4 Tne applicant shail proviae an alternate electric power source sufficient to operate all
pollution control facilities instatled to mainlain compliance with the terms and
canditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
controf production to abide by terms and conditions of this consent.

5 The firm shall submit to this office, the 30th day of September every year, the

- Environmenta}l Statement Report for the financial year ending 31st March in the

' nrescribed Form-V as per the provisions of rule 14 of the Environment (Protection)

1Second Amendmentj Rules, 1992,

6 The indusiry should comply with the Hazardous & Other V/astes (M & TM) Rules, 2016
and submit the Annual Retuins as per Rule 6(5) & 20{2] of Hazardous & Other Wastes

| (M & TM} Rules, 2016 for Lhe preceding year April to March in Form-1V by 30th June of
every year.

7 Aninspeclion book shall be opaned and made available to the Board's officers during
their visit to the applicant.

8 The industry shall  censtitute  an  Epvironmental  cell  with  quallfied
staff;personneliagency o sen the day to day cempliance of consent condition towards
Environment Protection.

9 The applicant shalf install a separale meter showing the consumption of energy for
operation of domestic and industrial effluent treatmant plants and air paliution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

10 The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September cvery year on available apen plot area, number of trees surviving as on
31st March of the year and number of trees planted by Scptember end.

11 The industry shall submit official e-mail address and any change will be duly informed

to the MPCB.
12 Industry should moanitor effluent quality, stack emissions and ambient air quality
monthiy/quarterly.
[
| \
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Shel Dulk Tndla Put. LId. [Operator of M5, Vasantdada Shotkar Sahakar Sakhnr Karkhana CIdY.CROUAN

The industry shall recycie/reprocess/reusejrecover Hazardous Waste as per the provision
contain in the H&OWINM&THM) Rules 2016, which can be recyclediprocessed! reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which can be used for land filling and cannot ne recycied/ reprocessed etc. should go for
that purpase, in order {0 reduce toad on incinerstion and landfill sitefenvirorwnent.

industry shal! striclly comply with the Water (P&CP) Act, 1974, Air {P&CP) Act, 1981 and

Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986

which are avaitable on MPCB websitelwww mpch.govin) -

Separate drainage system shall be provided for callection of trade and sewage effluents.

Termina! manholes shall be provided at the end of the collectlon system with arrangement

for measuring the Moy, Ke effluent shall be admitled in the gipes/sewers downstream of the

terminal manhales. Ho cffluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from othor premises shall be allowed to mix with the

effluents from Lhe faclory.

Conditions for D.G. Set

a2} Noise from the D.G. Set should be controiled by providing an acoustic enclosure or by
treating the reom acoustically.

b) Industry should provide acouslic enclosure for control of noise. The acoustic enclosure/
acoustic treatmrent of the room should be designed for minimum 25 &8 (A} insertion {oss
or for meeting the ambient noise standards, whichever s on higher side, A suitable
exnaust muffler with insertion loss of 25 dB (&) shall also be provided. The measurement
of inserticn loss will be done at differant points at 0.5 melers from acoustic
enclosure/room and then average.

<) Industry should make efforts to bnng down noise ievel due to DG set, cutside industrial
premises, within ambient noise requirements by proper sitting and ¢ontrol measures.

d} Instaliation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

el A propes routice «nd cieyeniive maintenance proceduce for DG set should be set and
{oflowed in consuitatizn with the DG marufacturer which would help Lo prevent noise
levels of DG set from deteriorating with use

f) D.G Set shall be operated oniy in case of power failure.

9} The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MOEFCC, Indiz on Environment
{Piotection) second Amendment Rules vide GSR 3T1(E) dated 17.05.2002 and its
amendments regarding noise limil for gencrator sets run with diesel.

The mdustry should sot cause any nuisance m surrounding area.

The industry shali take acequate measures [or control of noise levels from its own sources
withig the premises 50 as 10 mamtain ambien: au qualily slandard in respect of noise to less
than 75 dB (A) curing day time and 70 dB (A) curing night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically 50 as not to cause any nuisance / pollution. The applicant shall take
necessaly permissions fram civ-¢ authoritics for disposal of solid waste.

The applicart shall not change or alter Lhe quantity, quality, the rate of discharge,
temperature or the mode of the effluentfemissions or hazardous wastes or control
eqlipment provided for wahout previous written permisgion of the Board. The industry will
act carry cut any acliwty, for which Lhis consent has ncl buen granted/without prior consent
of the Board.
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23 The industry shall ensure that fugitive emissions from the actlvity are controlled so as i
to raintain clean and sale environment in and around the factory premises.
24 The industry shall achleve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.
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Shri Dutt Indiz Private Limited

| SHas” ) (Operator of Vasantdada $.5.8 K. Ltd. Sangali)
N Y Z Madha vnagar Road, Sangli - 416416 Tel. 9112688688, 91127583888

THE MEMBER SECRETARY,
Maharashtra Pollution Control Board,
Mumbai.

Sub: -Request Praver for Reconsideration of Section 33 A.
_

Respected Sir,

This is with reference to the above mentioned subject . We would like to

respectfully submit the following for your kind consideration: -

1) SHRIDUTT INDIA PVT.LTD. is an industrial group, having establishments in
Agro Industrial Sector. The group has Sugar Producing units, and as allied
industry Ethanol Manufacturing, which contributes to limit foreign exchange
spending of our country, by substituting crude oil import.

2) The group is presently running the Sugar Factory division of Vasantdada
S.S.K. Ltd as “OPERATOR’ to ensure due price to their member farmers.

Regd. Office : No. 205, Second Floor, F'S Aviator, New Town Road,
Atghora Chinar Park, Rajarhar, £olkata WB 700136 India
Email : office@shridutt.com, Tel.: 033 4003 1466 CIN : UT5100WEB2012PTC184651
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/ ofls\ Shri Dutt Indiz Private Limited

.l (Operator of Vasanicada $.8.5.K. Ltd. Sangal

3) Eo:msﬁr working of the production unit, equal attention is given to
Environmental sembalance, and the group has ensured this by providing full
fledged mBLm:ﬁ Treatment Plant comprising of Primary, Secondary, and Tertiary
Treatment and scrupulously operating the same with vigil. We have taken care
that at no vo_:; of time, our either untreated or treated effluent enters any water
course and ”Tm treated effluent with characteristics within consented limits is
disposed on the land reserved for irrigation of the same with no untoward effect
observed. The above is supported by-

A) Results of Online monitoring which is attached as Annexure- I

B) Results of JVS samples, for the present crushing season 2022-2023, attached
as Annexure-II

Madhavnagar Road, Sangli - 416416, Tel. No. 5112688888, 9112786868

Regd. Office : No. 205, Second Floor S Aviator, New Town Road
Alghora Chinar Park, Rajarhat, Kolikata WB 700136 India
Email : office@shridutt.com, Tel.: 033 4005 1466 CIN : U13100WB2012PTC184651

’
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Shri Dutt Indiz Private Limited

{Operator of Vasantcada S S.S X Ltd. Sangali)
Macthavnagar Road, Sangli - 416416, Tel. No. 9712688888, 91127863888

4) The U_mﬂam_ of our treated effluent of quantity of about 450 cum is on land
for _Q_Mmﬂo: under a special scheme named as “Rasulwadi Sambarwadi,
wherein, the treated effluent from Karkhana is subjected to crop irrigation
scheme Om the farmers with a total acreage of about 55 Acres. This scheme
and E,moﬁnm is continuing for past about 34 Years and No untoward effect
on the mrmm:. cane crop of the farmers is observed or reported. This is
substantiated by the crop record for the irrigated area for last three years,
attached as Annexure III.

Further, this land is about 4 KM away from Krishna River and therefore there is

no possibility of this water reaching river.

Regd. Office : No. 205, Second Floor, £ § Aviator, New Town Road
Atghora Chinar Park, Rajarhat, Kolkata WB 700136 India
Emalil : office@shridutt.com, Tel.: 033 4005 1466 CIN : UT5100WB2012PTC184651

’
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/o Shri Dutt India Private Limited
(=) (Operator of Vasanicada 5.5.8K. Ltd mm:@ms
_ 7 Madhavnagar Road, Sangli - 416416, Tel. No. 9112688886, 9112788868

5) Since we do not have enough water to be fed to farmer’s farms, there is
and was never a question of letting out any water in any nalla, and for
which, there is no provision in the first place.

6) The mentioned leakage of untreated/partially treated pale yellow coloured
effluent of alleged pH of about 5-6 could not be originated from our industry,
since we have maintained treated parameters well within limits and we do
not mm:m_wmﬁm any pale yellow coloured treated effluent. Furthermore, all our
untreated or treated effluent transfer is by pipeline only, and therefore, could
not be entrained in any Nalla. At no point of time therefore, our untreated or
treated effluent has caused the said pollution.

7) We have pointed out during the visit of officials that there was a leakage in
the pipeline carrying Spentwash from adjoining distillery, and which we had

pointed out to their management. However, some Spentwash, entered in ___.._.__\.

adjoining natural drain meant for carrying rain water. Photograph to this i

effect, already submitted to your office, is attached as Annexure IV. .w_,/, \
LN

8) We have a valid Consent to Operate (Copy attached as Annexure V) and are
scrupulously maintaining the stipulated conditions.

Regd. Office : No. 205, Second Floor F'S Aviator, New Town Road,
Atghora Chinar Park, Rajarhat, Kolkata WB 700136 India
Email : office@shridutt.com, Tel.: 033 4005 1466 CIN - UT53100WB2012PTC184651
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Shri Dutt India Private Limited
{Operator of Vasantcada S.5.S K. Ltd Sangali)

Macdhavnagar Road, Sangli - 41564716, Tel. No. 9712688688, 91127568888

We have already undertaken Upgradation Plan for our existing ETP to further
increase the efficiency and the measures initiated are:-

In Plant Control:- Fixing of Mechanized Screen, Sensor based recycles to
minimize effluent volume & strength.

These measures shall reduce the quantity and concentration of effluent and
shall be completed before start of next season.
We have already seggregated the condensates and reusing the same after

partial treatment. This system is being upgraded with addition of
‘Nitrification’, which shall polish it further.

We have initiated scrapping of excess quantity treated effluent containing

storage lagoon, and the same shall be restricted to 15 days storage capacity, S 50—

wherein, it shall be used for storing of treated effluent, during ‘No Irrigation uL S E s\
period, as per stipulation from M.P.C.B. A2\ ) w 15

: : . iy - . ,./..v,.ﬂ.‘,,./.. ] :
We have always maintained the ETP and Disposal facility, with continuous NS, oo

monitoring by the Environmental Team.

Regd. Office : No. 203, Second Floor, F S Aviator. New Town Road,
Atghora Chinar Park, Rajarha, Ko'kata WEB 700136 India
Email : office@shridutt.com, Tel.: 033 4003 1465 CIN - U15100WB2012PTC184651
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/ot \ Shri Dutt India Private Limited
| 5. &= (Operator of Vasantcaria $.5.5 K. Ltd. Sangali)

Madhavnagar Road, Sangli - 416416, Tel. No. 9712688688, 9112736388

The foregoing clearly reveals our intention of not causing pollution willfully,
and we have|always abided by guidelines from M.P.C.B. We would like to
respectfully submit the following for your kind consideration:-

A) Neither we have a provision/arrangement for discharge of untreated /treated

effluent in outside environment, nor have we intentionally done it at any time,
during all these years of operation.

B) We also would like to highlight our record for effluent treatment, which is
supported by both online monitoring and also the vigilance sample results.

C) That there is no untoward effect on crop due to disposal, which is depicted by
increased yield for the crop area irrigated.

D ) We have always abided by your directions, and promptly closed operation of \\r\h, &/
. . -y . . ] /X7 13 \”
our ongoing crushing season, on receiving instructions from your office. 1S/ ~ _,_M 2%
(~1 2132 %
l‘a\/,ifr \AW 5
oy P
W..f_a ‘.h
"

Regd. Office : No. 205, Second Floor, P S Aviator, New Town Road,
Atghara Chinar Park. Rajarhar, Ko'kata WB 700136 India
Email : office@shridutt.com, Tel.: 033 4005 1464 CIN : U15100WB2012PTC184651
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Shri Dutt India Private Limited

{Operator of Vasantcada $.S.S.K. Ltd. Sangali)

Madhavnagar Road, Sangli - 4164 16 Tel. No. 9712688688, 9112786368

We .&58?3 request you to review our case in the above light, and request you to
reconsider %m action taken under section 334, and grant us permission for
restarting the production at the unit. We are running this Sugar factory, which

benefits .ﬁ:o&mmsam of Farmers, who get due, price for their cultivation and have
always maintained stipulated conditions with guidance from visiting officials and

followed them in TOTO.
We on our part shall assure you of our Best Efforts for betterment of

Environmental Management Systems.

Thanking You in Anticipation -
Yours Faithfully (o & I\~
[5( S [E2 )2}
Ao\ = J2° /)
For Shri Dutt India Pvt. Ltd. AN
g A

Regdl. Office : No. 205, Second Floor F S Aviator, Naw Town Road,
Atghora Chinar Park, Rajarhar. Kolkata WB 700136 India

Email : office@shridutt.com, Tel.: 033 4005 1464 CIN - U15100WB2012PTC184651
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@ SALIENT POINTS FOR CONSIDERATION

“In view of difficulties faced by surrounding farmers, due to
working financial difficulties of M/S Vasantdada S.S.K. Ltd,,
Shri Dutt India Pvt. Ltd. has taken the lead for effective working of
the sugar factory ,thereby, enabling proper price for sugar cane
for member farmers.

« The Factory is effectively working for past 6 years and with proper
management practices, the production as well as environmental
sem balance is maintained.

“»Due to accidental failure of pipeline carrying Spent wash from
adjoining distillery, which lead to natural drain near our sugar
factory, pollution of water resources occurred. |

“*+HOWEVER ,IT IS SUBMITED THAT THERE WAS NO
INVOLVEMENT OF ANY OF OUR EFFLUENT STREAMS WHICH
DID NOT CONTRIBUTE TO THIS OCCURANCE.



®
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334

@ AVERAGE ANALYSIS RESULTS OF ONLINE

MONITORING SYSTEM

Month | COD (mg/1) | BOD (mg/1) | TSS (mg/l) FLOW
(m3/hr)
January | 78.15 27.42 23.59 28.50 7.16
February | 71.95 21.86 24.82 27.15 7.41
March 68.40 22.38 23.76 24.65 7.34
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@ ANALYSIS REPORTS OF JVS SAMPLES

Annex

MAHARASHTRA POLLUTION CONTROIL. BOARD

REGIONAL LABORATORY, CHIPLUN

Regional Laborastory . Chiplun,

Phome no. : 02355261970 Y Maha rashira Pol lution Control Boand,
NVisit ug at : hktpLmpeh.goviin 105,106 Parkar Complex. I 51 Floot,
eaih @ vpehehiplunslab@mpeh gaovin g Behind Nagar Parishad, Chiplun, Disy,
*Yaszy Servere - o= Cuty” Rxnagiri 415 s80¢
_ NAML Certificate No.: [ vauatsy _
— Laborstory MoEF Recognition & —(E.&n% ~

| Tast Report No: MPCBRL-CBIPIUAUVS22.23/01 27

| acer 18012023 v2:56 PN |

w Analysls Report-Water (JV'S) _

Fleid Samiple (D :

BR-OHOCIIT2S

Name & Address of the Ind isstry

Karakhana Lid.) Sangl
R 12 Sugar¢ excluding Khandaari y

Shri Dkt India Pyvi Lid {Operaior & M-a. Vanantdada Shaikari Sehakasi Sukhas

Sampling Laocation

ETP (Ouizlaty

Lab cnde : NMCBRLCMplus TS I2-3371142
. ) Sample Detalls "
Sampilog Methodis) @ s ATTHW) & Warer
. | FO-Sangli (Shri. A .
Sampilog drawn by ({(3Mcer asmwe): Robicas R Mazkat Sawmpie ¥ olumne Recelved @
FO-Kangli ¢Shri
Seample submitted by {Name) : Robidas R. Natkar ) Seal No. 173

(SRO-Sangli)

Date of Sam ple
Collection 4 Ad/mun/yyyy ) -

Date of Sam ple recelpt 1o

0202251025 AM | e e gy vy £

OF/12:20022 oa: 52
PM

Annlysls start Date (dd'mum/yyyyh r | G871 22022 11:40 AM

Test Report
Sr.Ne Parnaneter RKRenutrs | LUnit Methed Adopied ML required)
] it L
= Towa Disealvad Solida(TDS 47T mg |
5] Suspanded Solids ¢ $S ) 170 gl
Biochemical Oxygen Demand . R
4 (ROD) 54 gl

11
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@ ANALYSIS REPORTS OF JVS SAMPLES

Se.No Farameter Resnits | [ nde Method A\ cupied MU I required)
&3 Chioride £S.3% mg'l
[ Chenrioal (xygen Demand (COM) 20 oy
ki Sulphare 47,38 mgl
L Oil & Creass B0 my |

End of The Report

Abbory iationa: - BDL=Below Daractabla limit, N R eaNot Daactod, N A= Not Apalyzed, ® Nt sovernad undar NABL scop.

Conmment (i 2ov):

Caomment for Aunended Report:

Remark: - Note: This test report refers only to the aample suhmined For tbe festing.
Results Complisd by: Anil N Sandansing

Rustults A pproved vt Anil N Sandansing

Results Reviewed by Anil N Sandansing

Anll N\ Sandensing
Le Sciensific Officer,
Regional Labaratory,
CThiplun,

= This it an Elgetronicully generated repors does ot requisre axnature

N

) Rewalis relate only ta tho sonples temod. anly in cuse of mempios sodnitied Sy customar & et dezwn Iy MPCH,
2. »inclicsien puyansam ara ao¥ inscape of NABLISO 12823

1. Szmpiws will hwe prewrved for & pericd 10 dxys from the delivery of Tem Ceruflosis,

4. Dumomer camplaint ragister in svailable a1 lalratony

5. The Cantents of 1hin Repart shall not e rop reduced an pant ae si full et teg weitiay angroval of lzeortoey

& MU valuzx will @ reparted on requent

Copyright © 2020 LIMS. All rights reserved.
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@ @ ANALYSIS REPORTS OF JVS SAMPLES

[ — B

_. MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL [ ABORATORY, CHIPLLUN

o — Regicnal Laborory, Chiplus.
Phose ac : (2388261970 AN TRS Maliarmthisa Pollution Centrol Board,
Visi vs af : kup: eapck, gov e

I8, 06 Parkar Complex, 141 Floor,
mait ; mpaboligluslab@mpeb.gos an Behind Nagar Parishat, Chiplun, Dist

f

§

“Sesur Serviae is amr Doty Ranagin 415 608
[NaBL Ceruncate No.: | vatiainy |
| L aboratory MoEF Rucogaidaa : [ vatidivy |
[ Tasr Report No.: MPCBIRIL Chiphun S VS/22-28,02/187 | Dave: 1962 2023 0719 PM |

— Anslysis Repore-Wawr (IVS) _

Fleld Sam ple 1D : HR-A0AR228
| Shai Duft India Pyt Lid [ Operater ofM/s \asamcdads Shatkud Sabak i Salliar

|| Neme & Address of the bndusiry Kagiliiaoa Lid.) Seng)

337

R Sugart exchuding Klumdsan

|
A Samplivg Lecation : ETP (Ot lot)
|
|

Lab code : MPC TR REChiplun WS 2223713448
[ ; Sample Detalla 5
| Smmpilog Mechodis) : O ator Al HAY 5 3 Wimes
_ F O-Sangli (Shri. ,
_ Sampling drawn by (Officer aame )x Rohidas R Matkar) Sampie \ olumie Received |
FO-Sangli (Sha.
Sacaple submitted by (Name) ¥ Rohidas R Matkar) Senl Na. ¢ 173
_ {SRO-Sangli)
Dste of Ssmple T R Dareof Sample recelpr 10 0G4 720023 GA:2R
_ Collactien 4 ddf nm/'yy yy) ¢ 3122002 11250 AM L. sborntary (dd/mem/yyyy): PN
Avalysis sturt Date (dd'mmiyyyy ) 1 | 8012023 §4:27 PAg
Test Report
Se.No Param wter Resalts | Lnit Method Adepmwd MU If raquirad)
1 [ 2] &£
2 Total Dissolved Scolids(TIIS) 1.0 gl
[ ) Scspended Solids ¢ 88y 460 gl
Bischemical Oxygen Demand T
4 (BOD) <L g

13



338

Ke.Ne Poram ser Results | Unit Method Adopied ML I reguired)
L Chlvride 56 A8 g |
& Chemisa)l Oxygen Demand (COLY) 183.2 mg |
T Sulphue 4S.he | gl
4 Ol & Grexse B nyg |

End of The Repeort

Abbrovistions: - BDLeBelow Detactable fimit, N D=Not Datemad. NoA = Not Analyzad ® Nof sovered uader NABL scop,

Comeent (I any):

Comaant for Amended Repart:

Remark: - Note: This test report refera only to the sauple subadited Tor Lbe test
Rasuits Compited by: Anil N Sandansing

Results Approved by: Anil N Sandansing

Renults R s lewod by : Anil N Sandansing

Aall N Sandamslug
L ¢ Scignrifle OMcear,
Ragicrsa) Laborsisey
Claplun,

& This i art Electvenfeully poverate d report dogs not raguire Sgnuture

e

| Remsdis relate snly toibe sermploos tented, anly in casa ol samsyen sdari il by Simomser & nat drawn oy M.
2, mindicates pararmiars are ndl 1o scape P NABLIISE: § 252817y

1. Sampise will e prowervod for a pericd (0 deys from the delvvery of Tew Jemficata.

4 Cumdsrer campaint regprter s awanisile a1 lahoraiory

5. Tha Coomume of this Repart shal] no be repradaced inmst aron ) witloror written agmenal of lahoratary.

4. MU walvenwall b roporyed on request

Copyright © 2020 LIMS, All rights regerved.
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@ @ ANALYSIS REPORTS OF JVS SAMPLES

@ MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, CHIPLUN _

Ragional Labosraory. Chiphr,

Phone no. | D23ISS-261970 SR Maharashima Pol ution Control Bourd,
Visiv us ot hips mpeb. gov in — = 108,306 Parkar Coenplex, |91 Floor,
mail : mpebehipluniebImpeb govi.in e Bahind Nagur Parishad, Chiplun, Dist
“Yomur theriiem o vezr Doty Rurnagin 415 609
NABL Certifieate No.: | vanaiy _
Laborstary MoEF R ecogaitian : | vatiaity |
Test Report No.: MPOH RL-Chiplon IVS22-2003 269 H-vl-nu.bw.cw\ué O2:28 P\Y _

Anilysis Report-Water (JVS) _

9 Fidld Ssonple (D @ BR-GO40 | 1 G
3 Shri Dutt Indis Pvi. L1d {Operator of A3 Vamanidadas Shekarn Sahakan Sakhar
3 Naome & Address of the Jnd astry Kacakhana Lid.) Sengl
R 12 Scgar( axciuding Khandsan)
Samnpling {_ncadon @ ETP {Oulen)
l.ab cade * MPC B RLC hplan JVS22.23/1613
- Somple Deta)ls =
Sampling Methodis) @ - (W aTew AL EEW ) 3 Warer
. ) ] | FO-Sangli (Shri 3 ; h=n
Sampling drawn by (Oficer name): Rohidas R Matkar) Sample Volume Recelved ¢
FO-Sangli (Shn
Sample submittad by (Namwe) : Rabidas R Mot Seul No. @ [nkd
(SRO-Sengli)
Iste of Semple e erl . Date of Sam ple receipe to RO 2GAIN4: 14
Collietlon £ G/ mm/yyyy) : WOL20II0LOSPNL | ratory (ddmmiyyyy) : PM
Anslysls start Date (dd wan'yyyyh ¢ | 06322023 (1:49 AM
Test Report _
|
Sv.No Parameter Resolts | Unic Meithod Adopted ML If coquired)
| oH T
2 Toial Dissolved Solids(TDS) LG g
3 Suapended Solids ¢ S8 ) 192 mg }
Biochemical Oxygen [a .
s (BOD) et | =

15
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@ ANALYSIS REPORTS OF JVS SAMPLES

Sr.No PFarsmeter Resules | Cwde Merbad upted MUY If requuired )
2 Chlotide 035 mgl
Ld Chamical Oxygen Demand :O0) 192.4 AT
g Sul phate 3.9 gl i i - |
L] Oil & Groase BOL mg |

End of The Report

Abbrevizions: - BOL=Balow Daraciable Linvit, N eNot Daccied, N A » N1 Analyzad, * Nat covenad under NABL scap

Commentiif any):

C 1 tor Amended Repors:

Remark: - Note: This uat report refers only 1o the sample submitted for the tsting.
Reauln Complled by: Anil N Sandansing

Results A pproved by Anil N Sandansing
Resolts Reviewed by: Anil N Sandansing

Anll N Sandacsiog
e Seientific Officer,
Ragional Laboratery,
Chiplun,

& This is an Elecirrmically gontrated raperes does nor regulm Sgnuiuee

Nawe ©

1 Remulin rel2te only tothe saepiore testod, andy is tuse of srpies sudmitiad by swiamer & not drawn oy MICH.
2 eimdicsies peroTicTs ane Bl inssope o NABL IS [ NI25201 T

1 Sanpies will b premerved tor s meriod (0 deye Fun the delivery of Ted Certificats

4 Customer somplaid repmer is sailadle of faloratory

5 The Contema of this Repon shal! no tw reproduced inmn or n Al withe o westten xmeroval of lahoratory

4. Miivalues will me repertod o0 request

Copyright £ 2020 LIMS, Al rights reserved
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@ CANE YIELD IN CRUSHING SEASON- RUSULAWADI SAMBARWADI.

__nwcmmmzn SEASON TOTAL CANE CROP IN MT
2020-21 3485
2022-23 4430
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@ M.P.C.B. CONSENT Annexure = V

MAHARASHTRA POLLUTION CONTROL BOARD

7 Tol: 24010706/24010437 Kalpatary Point, 2nd and 4th

|Fax: 24023516 L foor, Opp. Cine Planet Clnema,
Waobsite: http://mpeb.gov.in = —-— Near Slon Cirche, Slon (E),
_n...-..:.n.s__wauﬂr,no!_s "" zeav-_.ueSS

No:- Formatl.0/CAC/UAN No.MPCB- .
COMSENT-0000092842/CR ~ 20 (10001F2 Date: 04 |11 ] 20u0
To,

Shri Dutt india Pvt. Ltd. {Oparator of M/s. Vasantdada Shetkari Sahakari Sskhar
Karkhana Ltd).

173/156/167/188,A/P - Madhavnagar Road,

Mira}, Sangll.

Sub: Renewal of 7500 TCD sugar unit. Under M.S.) RED Catagory

Ref: 1. Renewsl of consent granted by the Board vide no. CAC/UAN NO.
MPCBCONSENT-0000076217/CR-2002001163 dtd. 26.02.2020.

2. Minutes of CAC Meeting dtd. 11.09.2020

Your application No.MPCB-CONSENT-0000092842 Dated 30.06.2020

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Sectlon 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule & of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted

subject to the following terms and conditions and as detailed In the schedute (, Il, 11 & IV
_ annexed to this order:

1. TheC nt to Re | is granted upto: 31.07.2023
2. The capital investment of the industry Is Rs.280.6229 Crs. {As per C.A

Certificate submitted by Industry). e .

3. Consentis valid for the manufacture of: _ P

\_J
_ Sugar /S A, &
2 Molasses | | h q 3
3 Bagasses / &\
Pressmud CA \
4. Conditions undar Water (P&CP) Act, 1974 for discharge of effiuent: ...,.J,e

| 1. |Trade eMuent 750  |As per Schedule -I  |On land for itrigation |
| 2. |Domestic effluent 40 As per Schedule - | |oniand for gardening /
| o _cjengacion

(os)ne |

‘SHr DU T PYE LT Operater of MU Vasanidads Shaliar Sahikan Saihar Wakhana TIETCRURR - :
Mo, MPCH-CONSENT-0000097842 Page 1 of 11
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@ M.P.C.B. CONSENT

. Conditions under the Air (P& CP) Act, 1981 for air emissions:

wn

Stack Description of stack / Number of

5 be achie
_ LB orrod Stack Standards to be achieved

BoilerNe. 1 2 & 3 “RLA _bm per Schedule -il

0
2 Beiler No. 4 & 5
3 Bailer No, 6, 7 & B

|As per Schedute -N |

|A5 per Schedule -l _

Sr No Type of Waste Quantity UoM Treatment Disposal
1 |Boiler Ash | 3013 |MT/A|NA |Sale to Bricks Manufactures |
2 |ETP Sludge | 10 [MT/a|NA Used as Manure |

7. Conditions under Hazardous & Other iuunum (M & T M) Rules 2008 for
treatment and disposal of hazardous waste:

Type of HW Quantity &

Treatment Disposal

Waste Category.

ol Beedior N ) 2MT/A  |Recycle wMo_mm_wwc;oaﬁ

. - =
The applicant shall ensure disposa! to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.

a. The applicant shall properly collect, transport & reqularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes {Management &
Transboundry Mevement) Rules, 2016 and keep proper manitest thereof.
8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and P il (T
the same shall be binding on the industry. _ B
_ 9. This consent should not be construed as cxemption from obtaining necessary |
NOC/permission from any other Government authonties,
_ 10. Industry shall connect online CMS data as per CPCB guidelines to CPCB & MPCB
Servers.

11. This consent is issued as per the Consent Appraisal Committee meeting dated
11.09.2020.

12. To improve water cconomy, PP shail submit detail water budget along with proposal
towards recycling of treated effluent to the maximum extent including excess |
candensate into the process to reduce ‘resh water consusmption, within a period of 3 |
months with activity bar chart

13. As JVS of source emission are exceeding, PP shalk submit adeguacy report of Air
pollution control systems with improvement plan for O & M within period of 2 manths

14. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

6. Conditions about Non Hazardous Wastes:

| _ Tnm:n oll

344

For and on behalf of the
Maherashtra Pollution Control Board,
S~
/ 3

A A e AN

(Ashok Shingare IAS),
Member Secretary

ST DR Tats PV L, TOperator of Min Vasantdads Shethan Bahavesl Kaknar Karkhens CRIJCRURN -~
No.MPCB-CONSENT-00000920432 ege 4



.. O M.P.C.B.CONSENT
©

_ Received Consent fee of -
2 Srie Amount(fe,) Transaction/OA.MNa. Dipte Tramsaction Typa
7 [ 1 1683737.00 | TXN2006001834 30/06/2020 | Online Payment |
Copy to:

1. Reglonal Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Sangli
- They are directed to ensure the comphance of the consent conditions.

. They are directed to forfait the bank guarpntee of Rs.5 Lakh & obtaln top up BG of
Rs. 15 Lakh from the industry

2. Chief Accourts Officer, MPCB,Sion, Mumbai
3, CC/CAC desk - for record & website updation purposes.

(e \CAAAP

345

SHA DN TRETE PV THE TOBevater of MO VETANtdad SHetkar SaRikan Savar Warkhana LI JOWURN =
Ho MPCB-CONSENT-D00009 2043 Poge 3 of 11
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@ M.P.C.B. CONSENT

__

1)

_rw.ﬂ,uﬂq_la

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Controf:
A} As per your application, you have Provided Efffuent Treatment Plant

{ETP) of designed capacity of 1000.00 CMD consisting of Primery,
Secondary, Tertiary for the treatment of 750.00 CMD industrial effiuent

B} The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent so as to achieve the following standards prescribed

by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever ls stringent.

L) |pH | 5.5-9.0 | 7
@ |ol&Grease | 1w |
(3) |BOO (3 days 27 “ 100

_ 4) ...Mc_o_..ono ol wl - ~ao| S

_ (5) |Suspended Salids | 100 T

| 6 |cop ] - 250 Bl

(1 |chiorde | ) i )
(8) |Totat Dissolved Solids| 2100

C) The treated effluent 750.00 CMD shall be disposed on land for irrigation
on 22.25 hectares of own land /as per the bilataral agreemant with
farmers. In no any case treated/untreated effluent shall find Rz way
outside the factory premises directly or indirectly.

D] Trade effluent of 0.00 CMD generated from Co-gen shall be 100%
recycle in process.

E] CREP conditions for Sugar Factory

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS, So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iif. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days" storage capacity tank shall be provided for treated effluent to take
care during no demand for irrigation,

F]l iIndustry to make necessary arrangement to cover the cffluent
collection system and to avoid the ingress of Bagasse and other
material.

G) The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity
is to be discharged after proper treatment.

H] The uait shall optimize water use in Industrial process & maintain
records.

VS S
( ZA EAANAE
Cdegamne]

perator of M3 Vasantdads Shelkar Sahaea-1 Sahhar Karkhana LI JCIOURN A of wﬁ..

J ia
Mo MPCB-CONSENT 0000092042
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@ M.P.C.B. CONSENT

2} A} As per your appikcation, you have provided septic tank and soak pit for
the treatment of 40.00 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage 50
as to achieve the following standards/ prescribed under EP Act 1986 and
rules madas under tima to time, whichaver Is stringent.

|1 [Suspended Sofics [ Not to exceed | 100mgn

n_wgwamﬁauu *C) _ |Nottwoe 100 moA
C] The treated sewage shall be 100% ..!..Q.&So_on for nna!..su purpose

within premise. In no any case, sewage shall find s way outside
Company’s premises.

3) The industry shall have bilateral agreement with the farmers on whose land the
treated effiuent & used for irrigation purposes and a copy of the agreements with
valldity shall be submitted to the Regional/Sub- Regional Office of the Board.

4) The industry shall create Environmental Cell by appointing an Envirenmental Engineer,
Chemist and Agriculture expest for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for icrigation.

5) CONDITIONS FOR MOLASSES STORAGE:

(i) The molasses shall be property collected and stored iin steel tanks which shall be leak
proof. At no stage of handling of molasses, there shall be leakage or spillage.

() The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc.

(i) AN the area on which molasses are stored and :u:&on m...o:_n be v..usana :.n: ni.s
for diverting the spills to the treatment plant/ molas tank. Suitable arrangement
for accidental discharges of rmolasses from the tank _ !l be provided to con 3
same within factory premises

{lv) Destruction of molasses and its disposat shall not be done without specific permission
in writing from the authorized officer of the Board. intimation of intention to destroy or
dispose of the molasses shall be given o the Board at least 15 (fiReen) days In
agvance by registerad post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

(v} The storage tanks shall be kept In good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near jon the tank.

{vi) The above conditions shall be in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 195577 and "Maharashtra Molasses Storage
and Supply Regulation, 19657?.

6) The Applicant shall provide Specific Water Poltution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmentat Clearance / CREP guidelines it applicabie.

7} The woo.d reserves its rights to review u.!..m mvnn_anmagu or 0.52 data relating to
T

plant setup for the treatment of waterwo ation there of & the syste
for 2._ disposal E. awage or trade eMflu q or In conne ith the grant of an
consent conditions ,ﬂ: Appli L:w hall obtain prior consent of "._.. mt d o take :,r._
to establish the unit or establish any treatment and disposal system or an extension o
addition thereto.
—\ \ ° . -
( .. AAALA (ANNAS
- 'S —_—

porator of MU, Vasantdads SHallkar Sahakaim Taknss KE-Rins LOCRUAN =

No. MPCR-CONSENT-0000092843

i
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@ M.P.C.B. CONSENT

8) The industry shall ensure replacement of pollution control system or its parts after |
expiry of its expected Ife as defined by manufacturer so 8s ta ensure the compliance |
of standards and safetly of the operation thergof,

9) ‘The Applicant shall comply with the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act: I

ﬁuun;u_ Cooling, spraying in mine plts or boller
2. |Domestic purpose T 50.00 __
_ 5 |Processing whereby water gets polluted & pollutants 800.00
7 __|are easlty biodegradable o . .
4 |Processing whereby water gets poliuted & pollutants e _
_ are not easily biodegradable and aretoxic | %Y | |
S Grandening 0

10} The Applicant shall provide Specific Water Polfution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

Udreqounad

7 T PVE T T Vasanidada Shelkarl Sabakar Sakhsr Karkhans TETICIUUAN mlm_
xﬂ.xahogsgugh n

24
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@ M.P.C.B. CONSENT

SCHMEDULE-H
Terms & conditions for compliance of Air Pollution Comtrol;

1) As per your application, you have provided the Alr pollution caontrol {APC)
system and erected following stack(s) and observe the following fuel

APT Halght  Type of
Sy=tam i Btrs, Fuef

-1, |Venture Wet| . Tanumuﬂo 540 MT/Day |0.20|2160.00

'Boiler No. 4 |Venture Ennw _ I
ul |&s Scrubber | mw \Twmwmmm“ .AS MT/Day .WB 5~o.o.w..
Boiler No. 6, |Venture Wet | i 1
3 l7as {Scrubber | uw Tuowmmaw | m»o.qu\_w»w 10.20 uumo‘oo_

the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired boiler
and Dust Collector to Sugar bagging sectlon as an Air Pollution control equipments OR I
as per the conditions of EP Act, 1986 and rule made there under from time to time / I
Environmental Clearance / CREP guidelines.

2 The applicant shall operate and maintain above mentioned air pollution control
system, 50 as to achieve the level O*Mmo._.wm.u_..:u to the following ......«.:u.,.« is

| Total Particulste matter | Not to exceed 50 mg/Nm3

3 The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and oparation thereo! or alteration or
replacement/alteration well before its life came to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole oc in part is necessary).

5 industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuet
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW,

3) The AppHcant shall obtain necessary prior permission for providing
additional control equipment with necessary specifications and operation
thereof or alterstion or replacement/siteration well before its life come to an
end or erection of new poliution control equipmant.

4) The Board reservas Its rights to vary zll or any of the condition in the
consent, If due to any technological improvement or otherwise such variation
{Inchsding the change of any control equipment, other in whole or in part Is
necessary).

|
2} The Applicant shaWl provide Specific Alr Pollution control equipments as per 7
|
|

——

(AN

SR DU TRl PV I TOperatar of WS, Valantosds Shetkar SaRshed Sauhsr Xarthens TRIZONURN——————
¥o. MPCR-CONSENT-DD000YIB4T Page 7 of 11
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@ M.P.C.B. CONSENT

SCHEDULE-IN
Details of Bank Guarantees:

| Sr. Consent{C2E/C b:w.mmc\ Submission Purpose Complinnice Validity
Mo. 20/C2R) Perrod of 8 Feriod Date

imposed

| Towards
| comphance
2 Consent
15 *ao:q_:oam
days/extended |5 0 & M of
pollution
| control
system |

1 CioR 1500000 31.07.2023 30.11.2023

ndustry
shall not |
operate
stand by
Boslers (3
0%}
uniess
- 15 their Air
ol (Sl 56808 _n?\v‘mxno:aon | Poilut.on
| Control
_ _w<m53u
_ _“.mﬂm.
upyraded

31.07.2023 30 112¢23

350

crubber/
__ |ESP

BG Forfeiture Mistory

Amaount Amount of Reason of
Consant . Submission Purrposa of
Sroo. of 8G - 8G BG
U::cl DO

S / e
(C2E/C20/C2R) imposed Forfeiture Forfeiture

Towards

|
Exceedance

500000 of Source
emssion

CtoR 1000000

i

“SET DN i P T [Operater Page Bof 11

No.MPCE-LONSENT-0000092047

a Shelhal Tahikori Sakhar Earshana LIS CROURN —
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@ M.P.C.B. CONSENT

SCHEDULE-fV
General Conditions:

1 The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2 The applicant shall provide ports in the chimney/(s) and facllities such as ladder,
platform etc. for monitering the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as $-1, $-2, etc. and these
shall be painted/ displayed to facilitate (dentification.

3 Whenever due to any accldent or other unforeseen act or even, such emissions accur
or Is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board. concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped. |

4 The applicant shall provide an altemnate electric pawer source sufficient to operate all _
poilution contral facilitles installed to maintain compllance with the terms and
conditions of the consent. in the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

5 The firm shall submit to this office. the 30th day of September every year, the
Environmental Statement Report for the financial year ending 3lst March in the
prescribed Form-V as per the provisions of rule 14 of the Environment {Protection)
(Second Ammendment) Rules, 1992,

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6{5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding y2ar April Lo March in Form-IV by 30th June of
every year.

7  An inspection book shatt be opened and made available to the Board’s officers during
their visit to the applicant.

B The Industry shall constitile am  Ervironmental cell with  qualified
stallipersonnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

9 The applicant shall install a separate me
operation of domestic and industrial effluent
system. A register showing consumption o
maintained.

10 The applicant shall bring minimum 33% of the available epen land under green
coverage/ plantation., The applicant shall submit a yearly statement by 30th
September every year on available open t area, number of trees surviving as on
31st March of the year and number of trees planted by September end

11 ._._..M.M.n§< shall submit official e-mait address and any change will be duly informed
to MPCB.

12 industry should monitor effluent quality, stack emissions and ambient air quality
maonthly/quarterly.

r showing the consumption of energy for
atment plants and air pollution control
chemicals used for treatment shall be

\ \
| ANAMLA L

SheT DA Tl PV I T0Bwialsr of M. Vasantdada Shelka Satal a7 Sabher Karkhans AT CRUAR
No. MPCR-CONSENT-0000092R47
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13 The industry shall recycie/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the H&OW(ME&TM) Rules 2016, which can be recycled/pmcessed! reused/
o7 recovered and onty waste which has to be incinerated shall go to incineration and waste
| which can be used for Jand filling and cannot be recycied/ reprocessed atc. shouki go for
Mt that purpose, in order to reduce load on Incineration and landfil sitefenvironment.
14 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and Industry speciic standard under EF Rule: 1986
which are availsble on MPCB website{www.mpch.gov.in).
15 Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the fow. No efMuent shall be agmitted in the pipes/sewers downstream of the
tesminal manholes. No effluent shall find its way other than in designed and provided
| collection system.
16 Neither storm water nor discharge from other premises shall be aliowed to mix with the
efMuents from the factory.
| 17. Conditions for D.G. Set

a) Nolse from the D.G. Set should be controlled by providing an acoustic enclosure or by

| treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable

| exhaust muMer with insertion loss of 25 dB (A) shall aiso be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average,

¢) Industry should make efforts to bring down noise tevel due to DG set, outside industrial
premises, within ambient noise requiremernts by proper sitting and control measures.

d) Instaliation of DG Set must be strictly in compiiance with recommendations of OG Set
manufacturer.

e} A proper routine and preventive maintenance procedure for DG set should be st and
followed in consultation with the DG manufacturer which would help to provent noise
fevels of DG set from deteriorating with use.

f D.G. Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due to operation of

352

D.G. Set

h} The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection] second Amendment Rules vide GSR 371(E) daled 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

18 The industry should not cause any nuisance In surrounding area.

19 The industry shall take adequate measures for control of noise levels from IS own sOurces
within the premises so as to maintain ambilent alr guality standard in respect of noise Lo less
than 75 d8 (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between & a.m. and 10 p.m. and night time is reckoned between 10 pom. and 6 a.m

20 The applicant shafl maintain good hausekeeping.

21 The non-hazardous solid waste arising in the factory premises, sweepings. etc. be disposed
of scientifically so as not to cause any nuisance / poflution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

22 The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not beer _..f\.u.::._..(r_q.:ccn pnor consent
of the Board X

o e

_..r i AA_ALA L L ”_.|__r,%.4.

TG TRt PYE L TOBeratsr oF VA, Vaiantdada Shethar Sahakar Sekhkr Karkhann Cid) JCWUAN
No. MPCR-CONSENT-0ODDOFIBA2
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23 The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

24 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

00_
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@ COMPLIANCE OF WORKS SUGGESTED BY M.P.C.B.

@ Sr. No. | Work Compliance
o

1) Upgradation of ETP Although, all results confirm to stipulated limits, we
have taken in plant control in form of Mechanised
Screen & Skimmers to reduce quantity and
concentration of effluent also the anaerobic stage is
being added.

2) Condensate polishing unit Already all the excess condensate is reused
additional nitrification is being installed to

< further enhance quality.
o) 3) Round the clock monitoring of | Necessary workforce in place. Also,
™ ETP continuous monitoring system is in operation.
4) Provision of STP Provided septic tank filtration system is being
installed. All treated effluent is used for £y
gardening |
5) Reporting Compliance Already reported compliance wide our letter 1%

no . SDIPL /ETP / 43/ 2023-24 Date- 19.06.2023 to
R.0.M.P.C.B Kolhapur
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@ WATER MASS BALANCE

Sr. Particulars Water Effluent Treatment Disposal
No. Consumption CMD | Generation System Method
CMD
1 | Domestic Purpose 50 40 Septic Tank On Land For
Gardening

2 | Processing gmwmcw 700 450 Primary As On Land For
Water Gets Polluted Diffused Aeration | Ferti Irrigation
And Pollutants Are System & (55 Acres)
Biodegradable Secondary (Multi

grade Filter)

3 | Processing Whereby 0 0 j
Water Gets Polluted, 7 a [ 1N
Pollutants Are Not ‘i
Biodegradable And N7,
Toxic i

4 | Industrial Cooling 250 10 Cooling Tower .2
Spraying In Mine Pits
Or Boiler feed

5 | Other (Excess 0 500 On Land For

Condensate Water)

Ferti Irrigation
(55 Acres)




AN Q@ TREATMENT APPROACH - INPLANT CONTROL
| SYSTEM

=

@ The sugar factory effluent emanates mainly from
washing, cleaning operation thereby entraining organic load and
suspended solids load in the form of sugar juice, sugar particles,
bagasse etc. in the wash waters leading to effluent generation.
The first step that will be taken for prevention of unnecessary
hydraulic and organic loading shall be in plant control by
minimizing water use and thereby effluent generation, effecting
partial recycle of streams like condensates and cooling waters.

356

Segregation and selective treatment of effluent sub-
streams shall also be implemented.

The Technical nonm:\m)ﬁ.m property of Environ AnaTec and cannot be reproduced or used without permission.
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e T

The Technical details are property of Environ AnaTec and cannot be reproduced or used without permission.

o~ ~—




358

@ SCHEMATIC PROCESS FLOW DIAGRAM

Mill House -
anmbzﬁmo VERTICAL OIL
'SCREEN SKIMMER
Conductivity
Control & Sensor
Centrifugal

House

Gutter

INPLANT CONTROL SYSTEM FOR
SHREE DUTT INDIA PVT. LTD., (SANGLI UNIT.)




-
7

Auto bagasse removal Screen in
Mill section helps to remove
bagasse from Mill house effluent,

thereby reducing suspended and

359

organic matter pollution load to

Effluent Treatment Plant.

The Technical details are property of Environ AnaTec and cannot be reproduced or used without permission.
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2) Verti

@ Segregation and Selective Treatment

cal Oil Skimmer

Presence of oil and grease in the effluent
can severely affect the biological mode of
treatment. A Mechanized Oil and Grease
Removal Mechanism is therefore
proposed to separate out the oil and
grease content of the effluent before

subjection to the biological treatment

mode. o

The Technical details are property of Environ AnaTec and cannot be reproduced or used without permission.
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@ Volume and Concentration

Reduction

Arrangement for segregation and
reutilization of effluent having
probability of accidental
entrainment of juice or syrup shall
be made. Provision of this has
proven to result in reduced
organic matter concentration in

the effluent to be .:.mm.ﬁmm.

The Technical details are property of Environ AnaTec and cannot be reproduced or used without permission.
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@ MODIFICATION PROPOSED IN EFFLUENT TREATMENT PLANT

Blower

>QE.W._.O_~ =
Effluent from i “w
Sugar Factory n“
LR | b i
A
Pump ¢4
PRIMARY EQUALIZATION ANAEROBIC FILTER
TREATMENT TANK NEW
To
Disposal
B —

A 4

lo—o—o
e =

L
|

AERATION TANK-1

TREATED WATER INTERMEDIATE
TANK TANK

CLARIFIER-1 /37 5 /3 J

SCHEMATIC PROCESS FLOW DIAGRAM FOR E.T.P.
AT SHRIDUTT INDIA PVT. LTD., (SANGLI UNIT.)
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@ SCHEMATIC PROCESS FLOW DIAGRA

FOR SUGAR C.P.U.

Condensate from

Juice Heater

nw\iz.T

@

RECEIVING
TANK

f \I—ll_llllllr .

\..”> = Sprayer
/ ~.>w. \
\.\..\.>.¢., \
. _Q.\ Wy
S LT LLTY — Y
00000 esh
00000
0000Q]
00000 Medn
COO0O0O0
—ozizzzzizzzzio<—Mesh

REACTOR

_— -

SUMP

4

0 o

FILTER

NITRIFICATION TANK

Chlorination

il

TO REUSE «

SCHEMATIC PROCESS FLOW DIAGRAM FOR SUGAR C.P.U.

AT SHRIDUTT INDIA PVT. LTD., (SANGLI UNIT)
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@ SCHEMATIC PROCESS FLOW DIAGRAM FOR S.T.P.

364

Sewage b2

Ozonation

T

¥ Partial
— Reuse for

Mechanized

Screen

v
A 4

(&)

MMF

=

g Flushing

Joined to Drainage

ACF

Receiving Decanting Treated

SBR Tank

Tank Tank Tank

SCHEMATIC PROCESS FLOW DIAGRAM FOR S.T.P.
AT SHRI DUTT INDIA PVT. LTD., (SANGLI UNIT)
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@ SCHEMATIC WASTEWATER DISPOSAL PLAN AT
SHRI DUTT INDIA PVT. LTD., SANGLI

Krishna River in Taken back
closed Pipeline during off season

Hmo_n:S\a
Sugar Factory
Effluent PO
450 Cum/d = _sunwmm

Mixing fN
ETP of No
Treated| Chamber Irrigation 15 Days Storage
Condensate in closed Lagoon
in closed Pipeline
Pipeline To Rasoolwadi
500 Cum/d b Py _ Sambarwadi
Pipeline Scheme
Irrigation Chamber
- nueo q ———— Reuse in factory
Treated Ll
Condensate,_
1200 Cum/d
500 To Mixing Chamber

In n_ommm Cum/d
Pipeline
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@ SCHEMATIC DIAGRAM FOR WATER FLOWS
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@ LAYOUT F
SCHEME

Bov st [Lalen I PARE § A1k ) b0l L aRieslas 1

"WAST WATER DISPOSAL CUM LIFT IRRIGATION

SCHEME AT RASULWADI, SAMBARWA D!, KAVALAPUR

FOR THE DIGFOSAL OF SPENT WASH AND

SUTAK FACTORY WASTE
TAL - MIRAJ DIST - SANGLI
n; |
CONTOUR WITH | =
VILLAGE MAP OF friti
DISTARIEUTION SYSTEM
LT

43
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@ CLARIFICATIONS REGARDING OBSERVATIONS IN

EXPERT COMMITTEE REPORT

PAGE NO.| POINT DESCRIPTION

CLARIFICATION

11) iii)  |The sugar industry is not utilizing its 15
days treated effluent storage lagoon i.e.
HDPE lined lagoon-2 for storage of
treated effluent from ETP (meant for
storage of ETP treated effluent during
no| demand for irrigation). Instead,
excess process condensate @ 20 m3/hr
i.e. 480 m3/day is being channelized into
the existing 15 days treated effluent
storage lagoon and later pumping the

same into the dilution chamber of ETP.

As given in the water flow diagram, following Streams
are mixed in the Mixing Chamber.

a) Treated Sugar Factory Effluent - About 450 Cum/d

b) Treated Excess Condensate - About 500 Cum/d

c) River Water for Irrigation - About 150 Cum/d

This water from Mixing Chamber goes to irrigation
sump in a closed pipeline. This 1100 Cum/d water is
disposed on 22 Hec. of crop area under Rasoolwadi -
Sambarwadi Scheme.

This water quantity is just sufficient to irrigate the
scheme are and therefore, there is no of storage
requirement. However, whenever there is a power mm:&..m
for irrigation scheme this water is taken to 15 days lagoen

A7)

which is then re-utilized after towards. a2

12) iv) |t is observed that the concentration of]
all the monitored parameters from the
final outlet of ETP are found to be
exceeding the MPCB  prescribed
discharge norms for irrigation, except
chlpride; sulphate; TDS and O&G i.e. pH:
4.8 (not in the range of 5.5 - 9); BOD:
440 mg/1 > 100 mg/l; COD: 1,619.2 mg/1
>250 mg/l; and SS: 178 mg/1 > 100 mg/]
respectively.

The Karkhana has scrupulously maintained the E.T.P.
with continuous monitoring in form of
a) Analysis carried out at site.
b) On line monitoring system installed, which is directly
linked to MPCB, CPCB servers.
c) The joint vigilance sample results from M.P.C.B. for
the samples taken during season 2022-2023.
ALL THE RESULTS INDICATE THAT THE TREATED
EFFLUENT PARAMETER CONCENTRATIONS ARE WELL

WITHIN LIMITS OF CONSENTED PARAMETERS.
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@ CLARIFICATIONS REGARDING OBSERVATIONS IN

EXPERT COMMITTEE REPORT

PAGE NO.

POINT

DESCRIPTION

CLARIFICATION

16) & 17)

ii)

As a result of rupture in spent wash conveyance
pipeline, about 21 lac liters i.e. 2,100 m? of raw
spent wash flown into adjacent drain of the sugar
industry; which is meant for conveyance of
excess process condensate water into 15 days
treated effluent storage lagoon no. 2 (unlined
lagoon), which already had about 10,000 m3 of
excess process condensate water & treated
effluent from ETP of sugar industry. Later during
09/03/2023, the sugar industry started pumping
the said mixed effluent streams into final lift
irrigation sump through mixing chamber of ETP
for discharge into on land irrigation (Rasulwadi -
Sambarwadi irrigation scheme - 22 ha land).
During the aforesaid event i.e. conveyance of
mixed effluent streams (viz. raw spent wash &
from the lift
irrigation sump into irrigation, the RCC pipeline
meant for the same has ruptured (reportedly

process condensate water)

ruptured) and flown into adjacent natural drain,
carrying untreated domestic sewage from the
nearby settlements, which further confluences
with Madhavnagar nalah & later Sherin nalah
and ultimately confluences with Krishna River.

As submitted earlier, our treated excess
Condensate is not taken to our 15 days
storage lagoon and instead, it is directly
mixed with treated sugar effluent.

In fact, there is no provision to enter this
water in lagoon, which has water at higher
level. If the irrigation, network is temporarily,
dysfunctional, (due to electricity failure) for
that period only the treated effluent +
condensate is temporarily stored in 15 days
lagoon.

lagoon on 9™ March since season was
operational and adequate quantity of water

Jr.-..
It was erroneously reported by our site

—#—

personnel that our RCC pipeline from Mixing
Chamber to Irrigation Chamber got ruptured.
The pipeline was and is intact.

We have not taken back any water ?o%...

was available for irrigation. LN
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@ CLARIFICATIONS REGARDING OBSERVATIONS IN

EXPERT COMMITTEE REPORT

PAGE NO.

POINT|

DESCRIPTION

CLARIFICATION

17)

iii)

As per the monitoring carried-out by MPCB on
the day of incidence, the said effluent stream
from final lift irrigation sump of the sugar
industry was having concentration of pH: 5;
154mg/; TDS: 2,208 mg/L; BOD: 1,400 mg/!l and
COD: 6,720 mg/1 respectively. The mixed streams
of wastewater (raw spent wash, process
condensate water & untreated domestic sewage)
at natural concentration of pH: 5.6; SS: 187 mg/l:
TDS: 2,014 mg/l: BOD: 1,200 mg/l and COD:
5,648 mg/]

streams of wastewater (raw spent wash, process

respectively. Similarly, the mixed

condensate water & untreated domestic sewage)
before
confluence with Krishna River was having the
concentration of pH: 7.1; SS: 160 mg/l; TDS:
1,260 mg/1; BOD: 160 mg/l and COD: 568.8 mg/1
respectively. Based on the aforesaid monitoring
results, the concentration of BOD wa 46; 40 & 5.3
times more than the prescribed discharge
standards. Similarly, the concentration of COD
was 27; 22.5 & 2.3 times more than the
prescribed discharge standards.

at Sherin nalah pumping station,

We are equally surprised by results of
analysis in our irrigation sump, as we have
never exceeded any consented limits any
Also,
complaint was received during the period

parameter. there was no any

or in all these years.
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@ CLARIFICATIONS REGARDING OBSERVATIONS IN

EXPERT COMMITTEE REPORT

PAGE NO.

POINT

DESCRIPTION

CLARIFICATION

20)

i:u

The sugar industry has not provided
treatment system for management of
excess process condensate water and it is
also not stipulated in the CTO of sugar
industry dated 04/11/2020. The joint
committee observed from the CTOs issued
by MPCB to various sugar industries that
management of process condensate water
has been stipulated by imposing condition
of installation of condensate polishing
unit for treatment of excess process
condensate water. Further, it is observed
that the sugar industry is proportionating
its treated effluent ETP with fresh water
from Krishna River & excess process
condensate  water and  ultimately
discharging into irrigation, such condition
is not stipulated in the CTO dated
04/11/2020 issued by MPCB and it is
non-compliance of the CTO conditions.
Some of the photographs taken during the
joint committee inspection are given at

Annexure -9.

We are cooling and reusing major portion of
(Il Body) Condensate Stream (700 out of 1200
m3/d), Since it does not contain any organic
matter. We have added ‘Nitrification’ in the
scheme, and the same shall be operational
before next crushing season.

Disposal:- The practice of combing treated
sugar effluent with condensate and applying it
on irrigation is about 40 years, which benefits
member farmers in the low rainfall area of
who have no

Rasoolwadi, Sambarwadi,

perennial source of irrigation water.
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@ RECONNAISANCE

> The Sugar Factory or its Environmental Management activities
has no role in the incidence of pollution of natural stream
occurrence.

» However, as per the direction by MPCB, Closure of production
was effected immediately.

» Reassessing and strengthening of Environmental Control
structures & equipments is carried out.

» There is no intentional violation of conditions / stipulations
and we have taken steps to follow in TOTO the instructions
and guidelines issued by M.P.C.B. officials and Expert
Committee members. We shall keep a strict vigil and report to
your offices from time to time.
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o1

PRAYER

“ CONSIDERING THE FOREGOINGS, AND THE

RECORD OF ENVIRONMENTAL
MANAGEMENT, THE KARKHANA BE
ALLOWED TO RESTART PRODUCTION,
WHICH IS IN THE |INTEREST OF
SURROUNDING MEMBER FARMERS. THE
KARKHANA HAS FULFILLED ALL MEASURES
FOR ENVIRONMENTAL MANAGEMENT, AS
STIPULATED BY M.P.C.B. AND COMMITTEE
OF EXPERTS IN THIS REGARD.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and 4th
Fax: 24023516 MERTY floor, Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in Near Sion Circle, Sion (E),
Email: cac-cell@mpcb.gov.in “‘. Mumbai-400022

N

No:- Format1.0/CAC/UAN No.MPCB-

CONSENT-0000176314/CR/2311001823 Date:f23/ik1j2028

To,
Shri Dutt India Pvt. Ltd. (Operator of M/s. Vasantdada \ 'J l_lI:E ‘Rj

Shetkari Sahakari Sakhar Karkhana Ltd). \ Liesie o
173/156/167/188,A/P - Madhavnagar Road, V ot mgﬂx:
Miraj,Sangli. Your Service is Our Duty

Sub: Renewal of consent for 7500 TCD Sugar Unit

Ref: 1, Renewal of consent granted by the Board vide
no.Formatl.0/CAC/UAN No.MPCB-
CONSENT-0000092842/Cr-2011000172 dtd. 04.11.2020. valid up
to 31.07.2023.

2. Minutes of CAC Meeting dtd. 06.11.2023.

Your application No.MPCB-CONSENT-0000176314 Dated 17.07.2023

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule |, Il, Il & IV annexed to this order:

1. The Consent to Renewal is granted upto: 31.07.2024

2. The capital investment of the industry is Rs.293.7003 Crs. (As per C.A
Certificate submitted by industry).

3. Consent is valid for the manufacture of:

— e —

Product | Maximum Quantity |
1 Sugar 28125 MT/M
2 Molasses 9000 MT/M
3 Bagasses 52217 MT/M
4 Pressmud 7800 MT/M

3. The Cane crushing capacity of Sugar unit shall not exceed 7500 TCD
4, Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

Permitted s e S
SrNo Description Standards to \eADist osal
n CMD :!g =it s ‘--sﬁﬂf\"“"i = RS PI 1555 i
1. |[Trade effluent 750 As per Schedule -1 |On Iand for irrigation
2. |Domestic effluent 40 As per Schedule - | |On land for irrigation.

i Page T of 10
/QMS POG F02/00
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i
(i
i

10.

11.

12,

13.
14,

15,

Conditlons under the Air (P& CP) Act, 1981 for air emissions:

S:ﬁ)‘fk Bescri :Lou':_:; stacie/ Nuﬂgﬁ; £ !Standards to be achieved
1 Boiler No. 1,2 & 3 1 As per Schedule -l |
2 Boiler No. 4 & 5 1 As per Schedule -l
3 Boiler No. 6,7 & 8 1 As per Schedule -l

Conditions about Non Hazardous Wastes:

SrNo Type of Waste Quantity UoM Treatment| = Disposal = =
1 |Boiler Ash |7 3013 |MT/ATNA Sale to Bricks Manufactures
2 |ETP Sludge 10 MT/A|NA Used as Manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2008 for
treatment and disposal of hazardous waste:

Sr Type of HW | Quantity & 'li
No Waste Category. | UoM ITre_atm

5.1 Used or
spent oil

ent  Disposal
= _':_'_-_":|.E.'.. PaC e m]
Sale to authorizd

recycler

Recycle

The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.

a. The applicant shall properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

Industry shall connect online CMS data as per CPCB guidelines to CPCB & MPCB
Servers.

This consent is issued as per the Consent Appraisal Committee meeting dated
06.11.2023.

PP shall comply with the all the orders/directions issued by Hon’ble NGT in OA No.
32/2023.

PP shall comply with the Conditional restart direction issued on 04.10.2023.

The consent is issued subject to the conditions and without prejudice to the orders
passed or may be passed by the Hon'ble NGT.

PP shall not discharge treated /untreated effluent in any water bodies directly or
indirectly.

SHRI DUTT INDIA PVT.LTD. (OPERATOR OF M/s. VASANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA

/QMS.PO6_F02/00

0. “ - 176314/Indus-1d. 14320 [28-11-2023 04:41:36 pm) Page Z of 10
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/QM

16. The applicant shall make an application for renewal of the consent at least 60 days

before the date of the expiry of the consent.

H3fd%lacO

459448783
WH2065e44
M 5£7de40Qb
5774608
lbdc219cf

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No._i_' Date

Ho7fefanf| MemberSecretary
For and on behalf of,

i 41dL3e08] gijgned by: Dr.Avinash DhaKne

Transaction Type |

1 587401.00 |TXN2307001864 14/07/2023

Online Payment

2 50000.00 |[TXN2311003049 22/11/2023

Online Payment

Copy to:

1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Sangli
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CC/CAC desk - for record & website updation purposes.

SHRI DUTT INDIA PVT.LTD. (OPERATOR OF M/s. VASANTDADA SHETKARI SAHAKARI SAKHAR KARKHANA

5.P06_F02/00

LTD.SANGLI)/CR/UAN No.MPCB-CONSENT-0000176314/Indus-1d. 14320 (28-11-2023 04:41:36 pm) Page 3 of 10
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have Provided Effluent Treatment Plant
(ETP) of designed capacity of 1000.00 CMD consisting of Primary,
Secondary, Tertiary for the treatment of 750.00 CMD industrial effluent.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent so as to achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

| Limiting concentrz sed in

Sr. No. Parameters | ’ g G o SYERTt TR

(1) |pH

(2) |Oil & Grease 10

(3) |BOD (3 days 27 100

(4) |Sulphate 1000

(5) |Suspended Solids 100 )

(6) |COD 250

(7) |Chloride 600

(8) |Total Dissolved Solids 2100

D] The treated effluent 750.00 CMD shall be disposed on land for irrigation
on 22.25 hectares of own land /as per the bilateral agreement with
farmers. In no any case treated/untreated effluent shall find its way
outside the factory premises directly or indirectly.

E] Industry shall operate Online Continuous Emission Monitoring System
(OCEMS) and shall transmit Online Continuous Emission Monitoring
System (OCEMS) data to Board's server directly through the data logger
without any intermediate server.

F] Trade effluent of 0.00 CMD generated from Co-gen shall be 100%
recycle in process.

G] CREP conditions for Sugar Factory

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.

iv. 15 days’ storage capacity tank shall be provided for treated effluent to take
care during no demand for irrigation.
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2)

3)

5)
(i)

(ii)

(iif)

(iv)

(v)

(vi)

6)

/QMS PO6_F02/00

H] Industry to make necessary arrangement to cover the effluent collection
system and to avoid the ingress of Bagasse and other material.

1] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J1 The unit shall optimize water use in industrial process & maintain records.

A] As per your application, you have provided septic tank and soak pit for
the treatment of 40.00 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever is stringent.

1 [Suspended Solids Not to exceed 100 mg/Il
2 |BOD 3 days (27°C) Not to exceed 100 mg/I

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within premise. In no any case, sewage shall find its way outside
Company’s premises.

The industry shall have bilateral agreement with the farmers on whose land the
treated effluent is used for irrigation purposes and a copy of the agreements with
validity shall be submitted to the Regional/Sub- Regional Office of the Board.

The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigation.

CONDITIONS FOR MOLASSES STORAGE:

The molasses shall be properly collected and stored in steel tanks which shall be leak
proof. At no stage of handling of molasses, there shall be leakage or spillage.

The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc.

All the area on which molasses are stored and handled should be provided with drain
for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose of the molasses shall be given to the Board at least 15 (fifteen) days in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near /on the tank.

The above conditions shall be in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 19557 and “Maharashtra Molasses Storage
and Supply Regulation, 19657.

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines if applicable.
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7)

8)

9)

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

1. Industrial Cooling, spraying in mine plts or boiler 250.00
feed

2. |Domestic purpose 50.00
Processing whereby water gets polluted & pollutants

3; o 800.00
are easily biodegradable
Processing whereby water gets polluted & pollutants

4, g ) 0.00
are not easily biodegradable and are toxic

5. |Grandening 0

10) The Applicant shall provide Specific Water Pollution control system as per the

1)

2)

/QMS.POG_F02/00

conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II

Term ndition liance of Air Pollution Control:

As per your application, you have provided the Air pollution control (APC)
system and erected following stack(s) and observe the following fuel
pattern-

Stack  Stack APC Heiyht| Type of |Quantity & | s% ‘Ts‘;-‘-ﬂ
No. Attached To System |inMtrs.  Fuel | UoM 122
1 5°&i"e3r A \S’g‘ﬁg‘zrwet 42 |Bagasses |540 MT/Day|0.202160.00
2 20;'””0' 4 \S’Sr“‘fl‘)‘gir"vet 62 |Bagasses |480 MT/Day|0.20|1920.00
3 5‘2{'? hion O ;’S:‘JEE‘;W“ 72 |Baggases |840 MT/Day |0.20(3360.00

The Applicant shall provide Specific Air Pollution control equipments as
per the conditions of EP Act, 1986 and rule made there under from time
to time/ Environmental Clearance / CREP guidelines.

1 The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired
boiler and Dust Collector to Sugar bagging section as an Air Pollution control
equipments OR as per the conditions of EP Act, 1986 and rule made there under
from time to time / Environmental Clearance / CREP guidelines.
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2 The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 50 mg/Nm3 T

3 The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant Upto 15 MW based on Bio-mass and using auxilfary fuel
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW,

3) The Applicant shall obtain necessary prior permission for providing
additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its rights to vary all or any of the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is
necessary).

SCHEDULE-HI
Details of Bank Guarantees:

Sr.  Consent(C2E/C

No. 20/C2R)

Imposed |

Towards
compliance
of Consent
15 conditions
days/extended |& O & M of
pollution
control
system.

BG Forfeiture History

1 [CtoR 25 lakh 31.07.2024 30.11.2024

Amount of il ""rAmount of | Reasonofn
Consent Subm:ss:on Purpose BG ! BG 8

Srno., -1 ¢] .
imposed | Perted | °188 | Forfeiture  Forfeiture

(C2E/C20/C2R)

SCHEDULE-IV
ner iti .

1 The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf,
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2 The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

4  The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

5 The firm shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992,

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

7 An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

8 The industry shall constitute an Environmental cell with qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

10 The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

12 Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

13 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/
reused/ recovered and only waste which has to be incinerated shall go to incineration
and waste which can be used for land filling and cannot be recycled/ reprocessed etc.
should go for that purpose, in order to reduce load on incineration and landfill
site/environment.

14 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpcb.gov.in),
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15 Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

16 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

17. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average. ‘

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be sel and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

18 The industry should not cause any nuisance in surrounding area.

19 The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

20 The applicant shall maintain good housekeeping.

21 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

22 The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipment provided for without previous written permission of the Board. The industry will
hot carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

23 The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.
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This certificate is digitally & electronically signhed.

24 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.
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